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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI.

ORIGINAL APPLICATION No. 666 of 2024

IN THE MATTER OF: -

Shri Om Prakash & ors. Applicants
Versus

State of H.P. & ors. Respondents

Reply to Original Application No. 666 of 2024 on behalf of
Respondent No.1, 3 to 6 through respondent No.3 i.e. District
Magistrate Una, District Una (H.P.).

IAaa;;) - MOST RESPECTFULLY SHOWETH
Distact; &!agi8trat%
alig, Di§td£t tJllaW.@

Preliminary Submissions:

1. At the outset, it is respectfully submitted that the

averments made in the Original Application are denied

unless specifically admitted in the present reply. Any

assertion in the Original Application not expressly

addressed or traversed herein may be deemed to be denied.

Further, no statement or document annexed to the Original

Application shall be treated as admitted unless specifically

admitted in this reply.

2. It is further submitted that the present Original

Application, as filed by the Petitioners, is devoid of merit
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and liable to be dismissed in limirre. The accompanying

Application is also baseless and should be dismissed

outright by this Hon’bIo Tribunal. The Petitioners are put

to strict proof of the allegations made in the Original

Application, except to the extent specifically traversed and

addressed hereunder.

3. The Petitioners are estopped from filing the present

Original Application due to their own conduct, acts, and

acquiescence. It is humbly submitted that mining activities

within the State of Himachal Pradesh are regulated by the

Mines and Minerals (Development and Regulation) Act,

1957, and the Himacha1 Pradesh Minor Minerals

(Concession) and Minerals (Prevention of Illegal Mining,

Transportation, and Storage) Rules, 2015 (hereinafter

referred to as "the 2015 Rules’'). Chapter VI of the 2015

(specifically Rules 67 to 71 A) provides the legal

framework for the registration, location, installation, and

operation of stone crushers. Under Rule 68(2) of the said

Rules, Respondent No. 11, Shri Rajinder Singh (S/o Shri

Kashmir Singh, R/o House No. 118, Phase-4, HIMUDA

Colony Rakker, Tehsil & District Una, H.P.), submitted an

online application dated 11.12.2020 to the Industries

District Magi8tratq
UnA Djg&btUna (W
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Department for the installatibn of a Stgne Crusher Unit

over an area measuring 00-88-66, comprising Khasra Nos.

5209, 5194, 5164, 5192, 5195, 5163, and 5191 in

Mohal/Mauza Dharampur, Tehsil Haroli, District Una,

H.P. Similarly, Respondent No. 12, Shri Kapil Sharma

(R/o Village & P.O. Oel, Tehsil Amt), District Una, A.P.),

also submitted an online application dated 20.10.2020 to

the Industries Department for the installation of a Stone

Crusher Unit over an area measuring 00-39-19, comprising

Khasra Nos. 5151 and 5158 in Mohal/Mauza Dharampur,

Tehsil Haroli, District Una, H.P. The applications were

accompanied by the requisite revenue records, No

Objection Certificates from the concerned Gram

Panchayat, landowners, and all other necessary documents.

An extract of Chapter VI of the Himachal Pradesh Minor

Minerals (Concession) and Minerals (Prevention of Illegal

Mining, Transportation, and Storage) Rules, 2015, is

enclosed herewith as Annexure R-1. After the verification

of all relevant documents in accordance with the 2015

Rules and the completion of codal formalities, the case

was referred to the Sub-Divisional Officer (Civil),' Haroli,

for conducting a Joint Inspection as mandated by Rule

J-I,hg
Distac§ Magi8tira@
Una, Dia&bt tJlla (RM
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68(3). The Joint Inspection Committee, constituted under

the Chairmanship of the Sub-Divisional Officer (Civil),

was tasked with ensuring compliance with the distance

criteria outlined in the Notification dated 29.05.2014,

issued by the Department of Environment, Science &

Technology, Himachal Pradesh.

As per Clause 1.3.2 of the said Notification dated 29.05.2014, the

Joint Inspection Committee comprises the following members:

District Mai

Sub-Divisional O#ice7 (Civil) , concerned - Chairman.
Divisional Forest C)ficer or his representative - Member.
Representative of . HP State Pollution Control Board-
IVlewrber .

Executive Engineer, HPPWD or his representative-
Member .
Executive Engineer, IPH Department or his representative
- Member.
Representative of the Department of Tourism - Member
Surveyor - Member.
Geologist or Mining oficer - Member Secretary.

•

a+

ie;

\'th 'Jq

Joint Inspection Committee, having inspected the proposed

i, concluded that the sites met the criteria stipulated in the

Notification dated 29.05.2014, issued by the Department of

Environment, Science & Technology and no violations were

observed. Accordingly, the sites were found to be compliant with

the environmental and regulatory guidelines.
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4. That it is respectfully submitted that Original Application
No. 863 of 2022, titled Joginder Singh & Ors . vs. State of

A.P., was registered on the basis of a letter petition dated

10.07.2022, filed by the members of Gram Panchayat

Sainsowal, Tehsi1 Haroli, District Una, Himachal Pradesh,

before this Hon’ble Tribunal. Vide order dated 11.01.2023,

this Hon’bIc Tribunal disposed of the said Original

Application, directing the Himachal Pradesh Pollution
Control Board (HPPCB) and the District Magistrate, Una

(Himachal Pradesh), to visit the site in question, collect

relevant information, and ascertain whether there were any
violations of environmental norms. The Tribunal further

directed that, should the Committee find the complaints to

be valid, appropriate remedial and preventive measures be

taken in accordance with the law within two months. In
compliance with the aforementioned order dated

11.01.2023, a Joint Inspection Report was filed by the then

District Magistrate, Una, before this Hon’ble Tribunal via
his office letter No. 2072/AC/MA dated 24.03.2023, which

is annexed as Annexure P-14 with the present Original
Application. It is also submitted that Civil Writ Petition

No. 4585 of 2023 was filed by petitioners Deepak Kumar
& Ors., and Civil Writ Petition No. 4994 of 2023 was filed

by petitioners Subhash Singh & Ors., before the Hon’bIc

High Court of Himachal Pradesh on the same and similar

grounds. The Hon’bIc 'High Court, vide order dated

18.04.2024, dismissed both petitions, observing that the

Court was not inclined to grant any relief to the petitioners

in those writ petitions. In light of the above, it is pertinent

to mention that the present Original Application No. 666

Disbrief; &iagiatr8%
On% IEstrbi Ulm (&ago)

\\+
a\IiI

\;bI!I F • PF H
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of 2024 has been filed before this Hon’bIc Tribunal on the

same and similar grounds/issues. Therefore, in the interest

of justice, the present application deserves to be dismisSed.

5. It is respectfully submitted that the present matter was

listed before this Hon’ble Tribunal on 03.07.2024, during
which this Hon’ble Tribunal directed the constitution of a

Joint Committee for the purpose of conducting an

inspection. In compliance with the said order, a Joint
Inspection of the aforementioned Stone Crushing Units
was duly conducted on 12.08.2024. As per the directions
issued by this Hon’ble Tribunal, the inspection report
was submitted within the prescribed time frame of two
months via email to judicialngt@gov.in. A copy of the

Report, submitted in compliance with the order dated
03.07.2024, is annexed herewith and marked as

Annexure R-II. Furthermore, a copy of the proof of

service of the said report is also annexed herewith and
marked as Annexure R-III.

District Magi8tira&q
U1% Dist&tUna(m

REPLY TO THE FACTS

1.

2-.

3

Para No. 1: The contents of para no. 1 of the Original

Application (O. A.) are admitted to be correct, being a

matter of record.

Para No. 2: The contents of para no. 2 of tha O.A. are

admitted to be correct, being a matter of record.

Para No. 3: in reply to para no. 3 of the O.A., it is

respectfully submitted that in compliance with the order

dated 01.06.2012 passed by the Hon'ble High Court of
Himachal Pradesh in CWP No. 7949/2011 and CWP No.
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7951/2011, titled Desk Raj vs. State of H.P . & Others and

Yog Raj vs. State of H.P. & Others respectively, the State

Government of Himachal Pradesh issued fresh guidelines

on 29.06.2021 for the setting up of stone crushing units in
the state. These guidelines replaced the earlier notification
dated 29.05.2014. Further, it is submitted that under the

guidelines/notification dated 29.06.2021 and the earlier

notification dated 29.05.2014, the minimum distance of
village abadi-deh land from the stone crusher site is 500

meters. Additionally, the minimum distance from a
functional water supply scheme to the stone crusher is 100

meters, as opposed to the 500 meters claimed by the

applicants in this para.

Para No. 4: in response to para no. 4 of the O. A., it is
submitted that the onus to prove the contents of this para

lies on the applicants.

5. Para No. 5: in reply to para no. 5 of the O.A., it is
submitted that there are two stone crusher sites located in

the village, namely:

District Magi6trat%
U% Diski£t Una (RP)

M/s Shree Slrree Rudra Stone Crusher and

Screening Plant Unit-II (Proprietor: 'Shri Kapil
Sharma, son of Shri Sansar C:hand), on Khewat No.
492 min, Khatauni No. 733, Khasra No. 5151 &

5158, land measuring 0-39-19 hectare, as per the

Jamabandi for the year 2017-2018 of Mohal
Dharampur, Tehsil Haroli, District Una.

M/s Thakur Enterprises Unit-IV (Proprietor: Shri
Rajinder Singh, SOn of Kashmir Singh), on Khewat

No. 557, Khatauni No. 803, Khasra Nos. 5209,
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5194, 5164, 5192, 5195, 5163, 5196, and 5191, land

measuring 0-88-66 hectare, as per the Jamabandi for
the year 2017-2018 of Mohal Dharampur, Tehsil
Haroli, District Una.

Furthermore, as per the report of the Sub-Divisional

Officer (Civil), Haroli, received vide letter No.
SDM/H/SDK-301 dat6d 22.02.2023 (translated copy

annexed as Annexure A-13 with the present O.A.), the

land under Khasra No. 5119 is categorized as (lair
Mttwrki7r Aba(ii, though the abadi is currently vacant. The
land under Khasra No. 5085 is also recorded as Gair

Mttrrrk;in At)adi as per the Jamabandi for the year 2017-

2018 of Mohal Dharampur, Tehsi1 Haroli, District Una.

It is important to note that as per notifications dated

29.05.2014 and 29.06.2021, the land under Khasras Nos.

5085 and 5119 does not fall within the purview of Village

Aba(ii Dell, as it is categorized as Gair Mtrmkirt Abadi.

£>i$wict :Nlagibt;rae%
U1% Dis&tiM tina @@

6. Para No. 6: The contents of para no. 6 of the O.A. are a
matter of record, and thus call for no reply from the

replying respondents.

Para No. 7: The contents of para no. 7 of the O.A. pertain

to private respondents nos. 10, 11, and 12, and therefore

require no response from the replying respondents.

Para No. 8: The contents of para no. 8 of the O. A. are a

matter of record, and no reply is required aom the replying

respondents. However, it is submitted that in the

respondent State, mining activities are regulated by the

Mines and Minerals (Development and Regulation) Act,
1957, and the rules $amed under it, namely the Himachal

;las
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Pradesh Minor Minerals (Concession) and Minerals

(Prevention of Illegal Mining, Transportation, and

Storage) Ruled, 2015. As per Rule 68(2) of the said Rules,

the Respondent No. 12, Shri Kapil Sharma, applied to the

Industries Department on 20.10.2020 for the installation of
a Stone Crusher Unit over Khasra Nos. 5151 and 5158,

measuring 0-39-19 hectares, located in Mohal Dharampur,

Tehsil Haroli, District Una. The application was

accompanied by all necessary documents, including the

No Objection Certificate (NOC) from the concerned Gram

Panchayat and landowners. A copy of Chapter VI of the

Himachal Pradesh Minor Minerals Rules, 2015, detailing

the provisions for registration, location, installation, and

operation of stone crushers is enclosed as Annexure R-1.DIstrict Magistrate,
Ux% BjgbEbtU@ @hW

9. Para No. 9: in reply to para no. 9 of the O.A., it is

submitted that Respondent No. 12, Shri Kapil Sharma,
submitted his application online to the Industries

Department on 20.10.2020, along with all required

documents, including the NOC from Gram Panchayat

Dharampur dated 18.05.2020. A copy of this NOC and the

corresponding proceedings is enclosed as Annexure A-8.

The remaining contents of this para pertain to private

respondent no. 10 and do not call for a reply from the

replying respondents.

Ti•} I L • r?

10.Para No. 10: The contents of paragraph No. 10 of the

Original Application (O. A.) regarding the distance of the

stone crushers from the irrigation scheme are incorrect and

are therefore vehemently denied. It is submitted that,

according to the report from the Executive Engineer, JaI
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Shakti Vibhag (JSV), Una, received via letter No. JSDU-

I/WA-II/Mining/2022-23-21694-95 dated 18.03.2023

(Annexure A-10 annexed with the O. A.), the highest node

of the crusher conveyor belt of M/s Shree Rudra Stone

Crusher Unit-II, proposed over Khasra Nos. 5151 & 5158

(Private land) measuring 00-39-19 hectares in Mauza &
Mortal Dharampur, Tehsil Haroli, District Una, and M/s
Thakur Enterprises Unit-IV, proposed over Khasra Nos.
5209, 5194, 5164, 5192, 5195, 5163 & 5191 (Private land)

measuring 00-88-66 hectares in Mauza & Mohal

Dharampur, Tehsil Haroli, District Una, are located at

distances of 250 meters and 170 meters, respectively, from

the Tube Well Lower Dharampur (scheme under

construction). The remaining contents of this paragraph

pertain to private respondents No. 10, 11 & 12, and thus

do not require a response from the replying respondents.

11.Para No. 11: The contents of paragraph No. 11 of the

O. A. are admitted to be correct, as they pertain to matters

of record.

12.Para No. 12: in response to paragraph No. 12 of the O.A.,

it is submitted that the present applicant has not accurately

represented the report of the JaI Shakti Vibhag. According
to the report from the Executive Engineer, JSV, Una

(Annexure A-10), the stone crushers in question are

located at distances of 250 meters and 170 meters,

respectively, from the Tube Well Lower Dharampur

(scheme under construction). It is pertinent to note that

these stone crushers are situated beyond the 100-meter

distance firom the water supply scheme, in strict adherence

District iVlagi8trat%
Uil& DjgtHatina (BP)
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to the siting parameters laid down in the notifications
dated 29.05.2014 and 29.05.2021.

13.Para No. 13: The contents of paragraph No. 13 of the

O. A. are related to respondent No. 2, and therefore require

no response from the replying respondents.

14.Para No. 14: in response to paragraph No. 14 of the O.A.,

it is submitted that the present applicant has

misrepresented the report of the Deputy Director of
Agriculture, Una (Annexure A-12). The report indicates

that if proper dust suppression mechanisms are not

maintained at the stone crushing units, it could affect plant

growth (due to dust settling on plants causing blockage

and damage to internal structures, and abrasion of leaves

leading to stunted growth), soil fertility (due to changes in

soil pH), and ultimately the yield of crops.

15.Para No. 15: The contents of paragraph No. 15 of the

O. A. are admitted, except for the site plan submitted by the

petitioners/applicants.

16.Para No. 16: The contents of paragraph No. 16 of the

O. A. are incorrect and are therefore vehemently denied. It

is submitted that the Joint Inspection Committee submitted

its report in the matter of O.A. No. 863 of 2022 titled
Jog WIder Singh & Ors. vs. State of H.P. before this

Hon’ble Tribunal without any undue influence.

17.Para No. 17: The contents of paragraph No. 17 of the

O. A. are related to respondent No. 10, and therefore

require no response from the replying respondents.

18.Para No. 18: The contents of paragraph No. 18 of the
O.A. are admitted as matters of record

Discrict IViagistrahb
Una, Di§tdctiam GSM
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19.Para No. 19: The contents of paragraph No. 19 of the

O. A. are admitted to the extent that a Joint Inspection

Committee was constituted by this Hon’ble Tribunal via
order dated 11.01.2023 in Original Application No. 863 of
2022 to visit the site and collect relevant information to

determine if there were any violations of environmental
norms. However, it is denied that the Joint In$pection

Committee issued an arbitrary report in violation of the

notification dated 29.05.2014 and the policy of 2013

formulated by the State of H.P. regarding the distance of
abadi of villagers, water supply schemes, and irrigation
schemes from the stone crushers.

20.Para No. 20: The contents of paragraph No. 20 of the

O. A. are incorrect and are therefore vehemently denied.

21.Para No. 21: The contents of paragraph No. 21 of the

O. A. are incorrect and are therefore vehemently denied.

22.Para No. 22: in response to paragraph No. 22 of the O.A.,
it ii submitted that this Hon’bIc Tribunal issued the order

dated 11.01.2023 in O.A. No. 863 of 2022, filed by
applicants Joginder Singh & Ors. It is evident from the

said order that O. A. No. 863 of 2022 was registered based

on a letter petition dated 10.07.2022 submitted by the

members. of Gram Panchayat Sainsowal, Tehsil Haroli,
District Una (H.P.). Therefore, the averments made by the

applicants in this paragraph are incorrect and are

vehemently denied.

23.Para No. 23: The contents of paragraph No. 23 of the

O. A. are incorrect and are therefore vehemently denied.

24.Para No. 24: in response to paragraph No. 24 of the O.A.,

it is submitted that the applicants should provide proof of

i)isbrict Magistrut%
Ona (B&o)tJ%
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Q the authenticity of the measurements of the plan prepared

by their architect.

25.Para No. 25: The contents of paragraph No. 25 of the

O. A. are related to private respondent No'. 10, and

therefore require no response from the replying
respondents.

26.Para No. 26: The contents of paragraph No. 26 of the

O. A. are related to private respondents No. 11 & 12, and

therefore require no response from the replying
.respondents. It is, however, submitted that private

respondents No. 11 & 12 have installed and are operating
the stone CIUShers.

District Magi8tratq
U1% Diskbt Una(EW REPLY TO THE GROUNDS:

A. Sub-para A The contents of sub-.para A of the Original

Application (O. A.) are admitted to the extent that notifications
dated 1 1.08.2004, 29.05.2014, and 29.06.2021 were issued by thi

State Government regarding guidelines for setting up stone

crusher units in Himachal Pradesh. These notifications were

issued in compliance with the order dated 01.06.2012 by the

Hon'ble High Court of Himachal Pradesh in CWP No. 7949 of
2011 and CWP - No. 7951 of 2011. However, the remaining
averments in this para are incorrect. The minimum distance

prescribed from Village Abadi Deh is 500 meters and from a
water supply scheme is 100 meters, as per the aforementioned
notifications.

@n/}}

B. Sub-para B The contents of sub-para B of the O. A. pertain to
respondent No.2 and therefore do not require a response from the

replying respondents.
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C. Sub-para C The contents of sub-para C of the O. A. pertain to

respondent No.2 and therefore do not require a response from the

replying respondents.

D. Sub-para D The contents of sub-para D of the O. A. are

incorrect and are vehemently denied.

E. Sub-para E The contents of sub-para E of the O.A. are legal

in nature and therefore do not require a response eoin the

replying respondents.

F. Sub-para F The contents of sub-para F of the O. A. are

incorrect and are vehemently denied. Respondent No. 11, Shri

n p Rajinder Singh, S/o Shri Kashmir Singh, residing at House No.

fLGZw W/ 118, Phase-4, HIMUDA Colony, Rakker, T,hsil & Di,t,ict Un,,
ni,td,tIM;at,GH.P., applied to the Ind„st,i,s D,p„tm,nt f,r th, in,tall,ti,n of ,
t;”8’iX$t’i'tU-;(F©gne CFL,sh„ „„it ,„„ ,. „„ ,f 00-88-66 h„t,„„, b„,i„g

Khasra No. 5209, 5194, 5164, 5192, 5195, 5163 & 5191, falling

in Moha1/NZlauza Dharampur, Tehsil Haroli, District Una, H.P.,

on 11.12.2020. Respondent No. 12, Shri Kapil Sharma, residing

at Village & PO Oel, Tehsil Amt), District Una, A.P., applied on
20.10.2020 for a stone crusher unit over an area of 00-39-.19

bearing Khasra No. 5151 & 5158, falling in
Dharampur, Tehsil Haroli, District Una, H.P.,

along with the required documents including the No Objection
Certificate from the Gram Panchayat, landowners, and other

necessary approvals. The applications were reviewed in
accordance with Chapter VI of the Himachal Pradesh Minor
Minerals (Concession) and' Minerals (Prevention of Illegal
Mining, Transportation and Storage) Rules, 2015, and referred to

the Sub-Divisional Officer (Civil) Haroli for joint inspection as

nNi
;\hectares,
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per the notification dated 29.05.2014. The Joint Inspection
Committee, composed of relevant members including the Sub-

Divisional Officer (Civil), Divisional Forest Officer,

representative of the HP State Pollution Contr61 Board, and

others, confirmed that the sites fulfilled the criteria outlined in
the notification.

G. Sub-para G it is submitted that, according to the notification

No. STE-E(3)-17/2012 dated 29.05.2014, the minimum distance

nom a functional water supply scheme is 100 meters, not 500

meters as stated by the applicants in this para.

H. Sub-para H The contents of sub-para H of the O. A. are

---r /I /' /I admitted as correct and are a matter of record.

District MagiswatqI. Sub-para I it is submitted that the report of the Executive
u-a’Dista'to”’(Wpgi., „, J,I Sh,kti Di„isi,„, i, „,„r,to; h,W,,or, the cl,im

that the irrigation scheme. is at a short distance is denied.

According to serial No. 8 of the notification No. STE-.E(3)-

17/2012 dated 29.05.2014, the minimum distance from a

functional water supply gcheme is 100 meters. The stone crusher

units in question comply with this parameter.

Sub-para J The contents of sub-para J of the O.A. are

as correct and are a matter of record.

K. Sub-para K The detailed reply to sub-para K has been

provided in para No. 5 above and is not reiterated for brevity.

L. Sub-para L The contents of sub-para L of the O. A. are

incorrect and are vehemently denied, except for the

correspondenCe between the Sub-.Divisional Officer (Civil),
Haroli, and the Mining Officer Una.
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M. Sub-para M.The contents of sub-para M of the O. A. pertain

to respondent No.10 and therefore do not require a response from
the replying respondents.

N. Sub-para N The contents of sub-para N of the O. A. pertain to
respondent No.10 and therefore do not require a response from

the replying respondents.

O. Sub-para O The contents of sub-para O of the O.A. pertain to
respondent No. 10 and therefore do not require a response from

the replying respondents.

P. Sub-para P The contents of sub-para P of the O. A. are

incorrect and are vehemently denied. It is submitted that the sites

~-7 in /\r\ where the stone crusher units are established comply with the

J tW@ ' parameters set by th, State G,v„„ment in notincad,n N,. STE-

i=iS:HIFi::tI)x.@(3)- 17/2012 dated 29.05.2014.

Q. Sub-para Q The detailed reply to sub-para Q has already

been provided in para No. 19 above and is not reiterated for
brevity .

R. Sub-para R The contents of sub-para

f orrect and are vehemently de

R of the O. A. are

Sub-para S The detailed reply to sub-para S has already been

{)rovided in para No. 22 above and is not reiterated for brevity.

T. Sub-para T The contents of sub-para T of the O. A. are

incorrect and are vehemently denied.

U, Sub-para U it is submitted that the applicants should prove

the authenticity of the measurements of the plan prepared by
their architect.
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PRAYER:
In view of the submissions made hereinabove and the faCts and

circumstances of the case, it is respectfully prayed that the

Original Application be dismissed with respect to the replying

respondents.

RESBWQ®WW®fWto 6
District Magistrate,

THROUGH
\\' lgTi
0

qi@TH,„09.09.2024
PLACE: NEW DELHI

SANYA KAUSHAL
(ADVOCATE)

FOR STATE OF H.P
D-7794/2017

B-121, PH- 1 st ASHOK VIHAR
NEW DELHI-110052
MOB. NO. 9882805709
Kaushalsanya999@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI.

ORIGINAL APPLICATION No. 666 of 2024
IN THE MATTER OF: -

Shri Om Prakash & Ors. Applicants
Versus

State of H.P. & Ors. Respondents
AFFIDAVIT

I, Jatin Lal S/o Shri Naresh Kumar Lal, aged 36 years,
permanent resident of B-18, Second Floor, Moti Nagar, New
Delhi- 110015 presently posted as Deputy Commissioner-cum-
District Collector-cum-District Magistrate, Una District Una
(H.P.) do hereby solemnly affirm and declare as under:-

1. That the accompanying reply to the OA No. 666 of 2024 has
been prepared and drafted at my instance and the contents of
para no. 1 to 5 on Preliminary Submissions and paras No.1 to
26 on Reply to the Facts and paras No. A to U on Reply to the
Grounds of the reply are true and correct to the best of my
knowledge as per information derived from the official
record and legal advice received.
That no part of it is false and nothing has b.
there horn.

:en CO

g:?!%'M¤:%@
Verification:-

That I the above-named deponent do hereby further state,
verify and declare on oath that the contents of the above
affidavit are true and correct to the best of my knowledge and
belief. No part of the same is false and nothing material has
been concealed therefrom.

VeriBqd at Una today on 0981 day of Sep,””JhxU-
CerEi6ed That

' IIon Drl ealePolleIit made
med andale tO a

OH

gigBMW}{@
A

Dr nijs8 IOIler
1 tueS Una (H.p.)
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CHAPTER-VI

REGISTRATION, LOCATION, INSTALLATION AND WORKING
OF STONE CRUSHERS

67. Mining lease mandatory for running a stone crusher.- For running a stone

crusher, a mining lease is mandatory to ensure legal and regular supply of minor

mineral:

Provided that in the case of construction of Hydel Projects, road(s) and tunnel(s),
the stone crusher shall be allowed to be installed, on the basis of material

generated during such construction activities even without mining lease:

Provided further that the crushed material shall be utilized for the purposes of

construction of such Hydel Projeet(s), road)s) and tunnel(s).

68. Requirement for provisional registration of stone crusher.- (1) For

installation of stone crusher a minimum working area between 2 to 5 Bighas shall

be required, for raising machinery/plant and its ancillary activities like stacking of

raw material/finished product, parking of vehicles, office, labour huts, etc. As far as

possible, this area may be compact area at a single location.

Provided that in case the required land is not available at one location, the total land

requirement can be met at different locations subject to the following conditions,

namely:-

(i) the main component of the stone crusher i.e. machinerY/plant and

provision for stacking of finished product maY be at one location

from where the siting parameters are to be measured in terms of

Notification number STE-E(3)-17/2012 dated 29.05.2014 or as

amended from time to time, by the Department of Envlronment,

Science and Technology;
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(ii) for other ancillary activities, like stacking raw material, parking of

vehicles, office, labour huts etc., the land requirement at different

locations may be considered; provided the distance of such location

from the proposed stone crusher site under sub-clause(i) above is

within 500 metres; and

the area of mining lease shall be within 5 kilometres radius of the

stone crusher.

(iii)

(2) For installing a stone crusher in any area within the State, an application

shall be submitted by the applicant in Form-'O’ with requisite fee as

specified in the First Schedule.

(3) After the submission of application under sub-rule (2) the case shall be sent

to the Joint Inspection Committee constituted vide Notification No. STE-E(3)-

17/2012 dated 29.05.2014 by the Department of Science & Technology and

the joint inspection of the site of stone crusher will be conducted as per the

provision of aforesaid Notification.

(4) The Provisional Registration’ shall be issued on Form-'P’ by the Geological

Wing, Department of Industries after the site is approved by the Joint

Inspection Committee and mining lease deed is executed. The Provisional

Registration shall form the basis for obtaining the Consent to establish for

the Stone Crusher from the Himachal Pradesh State Pollution Control

Board, to get electric connection from the State Electricity Board and pre-

production clearance from other Government Departments.
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69. Permanent registration of stone crusher.- (1) After obtaining Consent to

establish and operate of the Stone Crusher from Himachal Pradesh State Pollution

Control Board and other requisite clearance from concerned Departments, the

stone crusher owner shall apply for obtaining Permanent Registration of stone

crusher in Form-'Q’ alongwith fee as specified in the First Schedule. The same

shall be issued to the owner of the stone crusher on Form-'R’ which shall be valid

for a period of two years.

(2) In case the owner of the stone crusher intends to renew the Permanent

Registration, he shall apply for the renewal atleast three months prior to the

expiry of the Permanent Registration failing which Rs. 100/- per day shall be

charged as late fee from the date of expiry of permanent registration till he

applies for the same.

The Geological Wing, Department of Industries may renew the Permanent

Registration for a further period of two years subject to proper functioning of

the stone crusher as per terms and conditions of Permanent Registration

and clearance of all dues.

The application submitted for renewal of Permanent Registration, if not

disposed off before the expiry of the period of registrationl then it shall be

deemed to have been extended for further period.

(3)

(4)

70. Conditions for running stone crusher, (1) No person shall run/operate anY

stone crusher in any area within the State unless he obtains the required

registration from the Geological Wing, Department of Industries.

(2) Every stone c.rusher owner shall observe the provisions of,-
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(a)

(b)

(C)

(d)

(e)

the Air (Prevention and Control of Pollution) Act, 1981 and rules
framed thereunder;

the Water (Prevention and Control of Pollution) Act, 1974 and rules
framed thereunder;

the Environment (Protection) Act, 1986 and rules framed thereunder.

the Noise Pollution (Regulation and Control) Rules, 2000;

the emission standards as per the statute and rules framed
thereunder and as notified vide Government notification dated

29.5.2014; and

the pollution control measures as per the Government Notification
dated 29.05.2014 or as amended from time to time.

(f)

(3)

(4)

The Geological Wing, Department of Industries may impose any other

conditions as it may deem fit for the protection of environment, conservation

and development of minerals.

The stone crusher owner shall submit a return by 10th of every month, giving

details of total quantity of minerals crushed, electricity consumed, power

generated in case of captive power generated run crusher, fuel consumption

in case of diesel run crusher, number of labour employed and wages paid

etc

The stone crusher owner shall allow the inspecting staff, access to the

crusher and make available all records relating to operation of the crusher

and verification of source of legal supply of minor minerals and stocks.

The stone crusher owner shall adhere to the terms and conditions of mining

lease deed and any other permissions accorded to him for meeting out the

demand of raw material

(5)

(6)
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71 . PENALTY.- Any person who contravenes any of the provision of this chapter

shall, on conviction, be punished with imprisonment for a term which may extend to

one year or with fine which may extend to Rs. 50,000/- (Rupees Fifty thousand) only

or with both and in case of continuing contravention with an additional fine which

may extend to Rs. 5000/- (Rupees Five thousand) only after conviction for the first

such contravention for every day during which such contravention continues:

Provided that any offence punishable under this Chapter may, either before or after

the institution of the prosecution, be compounded by the officer authorized to make
a complaint to the court with respect to the offence, on payment to that officer for
credit to the Government, of such sum that officer may specify:

Provided further that in case of an offence punishable with fine only, such sum shaH

not exceed the maximum amount of fine which may be imposed for that offence.
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The District Magistrate,
Una, District Una (H.P.)

To

The Consultant (Judicial) (P.B.),
Hon’ble National Green Tribunal,
Faddkot House, Copernicus Mug,
New India Gate, New Delhi- 110001.
Email id- judicial-npt@gov.in

No. \Hq ' /ADC/Dev.
Dated: - $4 .09.2024

Sub: - Original Application No. 666 of 2024 titled as Om Prakash &
ors. versus State of:Himachal Pradesh & ors.

Sir,

Enclosed herewith please find the joint inspection report duly
signed and submitted by the representatives of Central Pollution Control
Board (CPCB), Himachal Pradesh Pollution Control Board (HPPC) and the
undersigned in compliance of order dated 03.07.2024 passed by the Hon’ble
National Green Tribunal in aforesaid Original Application for favour of kind
perusal & record.

Yours faithRrlly

-Jatin LaI, IAS
District Magistrate

Encls: As above. Una, District Una (H.P.).
Ph. No. 01975-225800.
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H.P.STATE POLLUTION CONTROL BOARD
Regional Office Una

Phase-IV Rakkar Colony, Tehsil & DisK. Una, Pin-174303(H.P.)
Phone: 01975-238131

Website : http://www.hppcb.nic.in e-mail : pcbrouna2@gmail.com
g#BLgF£

b:;E?rtt{l:rig11It¤MB7’
N11111E :i:K

No: HPSPCB/RO/Una/oH26 of 2024/2024: )On- S£ Dated: o9 /a $ /2©2y
From:
To

Regi£nal Officer

'he Deputy Commissioner Una
District Una (HP)

Subject: Compliance of order dated 03/07/2024 passed by Hon’ble NGT in OA No.
666/2024 titled OM Parkash & Ors V/s State of HP & ors.

Sir/Madam,
This has reference to Member Secretary HPSPCB Shimla Office letter No.

PCB/(DL385)OA No. 666/2024-4415-17 dated 24/07/2024 on the subject cited above and order
dated 03-07-2024 passed by Hon'ble NGT in the above cited matter related to setting up of stone
crushers i.e. M/s. Thakur Enterprise and M/s. Shree Shree Rudra Stone Crusher at Village Dharampur,
Tehsil Haroli. District Una, H.P wherein following directions have been passed:-

11. In view of the above we constitute a joint Committee comprising of representatives of
Central Pollution Control Board (CPCB), Himachai Pradesh Pollution Control Board (HPPCB) and District
Magistrate. Una and direct the same to undertake visits to the site, verify the factual position regarding
dust suppression system installed and pollut:ion control measures taken by respondents no. 11 and 12 and
suggest remedial measures for prevention and control of air/dust pollution to guard against the adverse
impact on agricultural land, crops, animals and farm workers. The HPPCB will be the nodal agency for
coordination and compliance.

12. Report may be submitted within two months by e-mail at judicialngt@govin
preferably in the form of searchable PDF/acR Supported PDF and not in the form of Image PDF,

13. Notices along with copies of the application and documents attached therewith be
also issued to respondents requiring them to file their reply/response to the

In this regard, please find enclosed the Progress Report of the Joint Committee a/w
relevant Anne-xures w.r.t inspection held on 12/08/2024 for your kind perusal and further necessary
action please.

rs faithfull

Er. Praveen Kumar
Regional Officer

HPSPCB Una
Copy to:

1. The Member Secretary, HPSPCB Shimla for kind information please.
2. The Regional Director, Central Pollution Control Board Bharat Sanchar Nigam Limited, Chandi

Path, Sector 49, Chandigarh, 160047 for kind information please.
3. The Mining Officer Una, District Una for kind information please.

Er. PraVeen Kumar
Regional Officer

HPSPCB Una
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Progress Report of the Joint Committee in the matter of OA NO.
666/2024; Om Prakash & Ors Vs State of HP, in compliance to the
orders of Hon’ble National Green Tribunal dated 03/07/2024.

1. Background and Orders of Hon’ble National Green Tribunal:

The matter is related to two Stone crushers namely M/s. Thakur Enterprises .(Unit IV)

and M/s. Shree Shree Rudra Stone crusher & Screening Plant (Unit ID at
valageDharampur, Tehsil Haroli. District Una, H.R The Applicants, permanent residents

of Village Dharampur, Tehsi1 Fiaron, District Una, Himachal Pradesh, have filed the

present application praying for setting aside of report of Joint Inspection
Committee filed in the matter of OA No. 0.A. No. 863/2022, besides other directions

including to stop installation of stone crushers by respondents No. 10 and 11 in Khasra

nos. 5158 and 5209 in the above said village.

It was observed by the Hon’ble National Green Tribunal that:

' Para 09: The grievances raised by the applicants in the present appl{cation are
identical to the grievances raised in O.A. No. 863/2022. Report dated 24.03.2023wa§
$led by the District Magistrate, Una regarding said grievances mentioning that the
sites fUlfIlled the criteria ofminimum safe distance specified in the 2.14 Guidelines. On
enquiry, NOCs issued by the Gram Panchayat were also found to he valid negating
allegation of the same being forged/fabricated. The report acknowledged
violation regarding installation of the dust suppression system and while
referring to Notification No. STE-E-(5)9/2018 dated 29.Q6.2021 issued by
Environment, Science and Technology Department mentioned that the
directions have been issued to District Mining Officer to ensure compliance
of the guidelines regarding poUutiotr control measures by the stone
crushing units. Said report was relied upon by this Tribunal \ride order
dated 26.04.2023 whereby HSPCB and District Magistrate, Una was directed
to take further action in accordance with law and ensure that the stone
crushing units do not operate without requisite CTO.

Para 10: Prima facie, the averments made in the present application raise
substantial environment questions arising out of the implementation of the
enactments specified in Schedule 1 to the National Green TribunaIAct, 2010
nInaed to the context of air/dust pollution caused by the stone crushing
units and impact hereof on agricultural land, crops, animals and farm
workers,

The following directions were issued by Hon’ble National Green Tribunal (NGT) vide

order dated 03/07/2024 (Annexure-2):

Page 1 of 14
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Para 11: "In view of the above we constitute a joint C:omrnittee comprising of
representatives of Central Pollution Control Board (C:PCB), Himachal Pradesh Pollution

Control Board (HPPCB) and District Magistrate, Una and direct the same to undertake

visits to the site, verify the factual position regarding dust suppression system
installed and pollution control measures taken by respondents no. 10 and a:1 and
suggest remedial measures for prevention and control of air/dust pollution to
guard against the adverse impact on agricultural land, crops, animals and farm
workers. The HPPCB will be the nodal agency for coordination and compliance.

Para 12: Repor&nay be submitted within two months by e-mail".

2. Compliance of the orders of Hon’ble National Green Tribunal:
2.1. Constitution of the Joint Committee:

In compliance to the orders of Hon’ble National Green Tribunal, a Joint Committee
comprising of the following Members of the Joint Committe.e was constituted:

1. Sh. Mahendra Pal Gurjar, I.A.S, Addl. Deputy Commission% Una (Member nominated
by Deputy CommissioneD Una);

2. Dn Narender Sharma, Scientist 'F’, CPGB Regional Directorate, Chandigarh (Member
nominated by CPGB);

3, En Parveen Kumar, Assistant Environmental Engineer and Regional Officer, HPPCB,
Una (Nodal Officer nominated by HPPCB).

2.2. Site Visits:

The site visit was undertaken by the Joint Committee on 12/08/2024, the date

communicated by - Nodal Officer vide Letter No. HPSPCB/RO/Una/OA 666 of
2024/2024:771-80 dated 02/08/2024 (Annexure-3). The date and time of the site visit
was also communicated to the owners of the stone crushers and the applicants by the
Nodal OffIcer through the said letter dated 02/08/2024, with a request to remain
present at the time of inspection. Sub Divisional Officer (Civil), Mining Officer Una-and

other officers of the Revenue Department were also associated during the site visit. The
attendance sheet is attached as Annexure-4.

Page 2 of :14
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2.3. Report of the Joint Committee :

2.3.1. Issues raised by the applicants and other villagers during the site visit:

The following key issues were raised by the applicants and other villages- before the
Joint Committee:

i. Both stone crushers are utilizing the embankment built for flood protection by
channelling the Swan River a$ their access road. The movement of heavy vehicles

on this embankment is leading to dust generation. Additionally, the applicants
also claimed that the embankment was constructed on land owned by the
villagers, and they will not permit its use as an access road to the stone crushers.

However, they are not opposed if the stone crushers use the part of embankment

constructed on Government Land. However, they have no objection if the stone

crushers use the section of the embankment that was built on government land.

ii. The operation of stone crushers is causing dust, which is damaging crops in
nearby fields.

iii. The crushers generate excessive noise pollution.

iv. Discharge of wastewater containing silt into the surrounding areas.

The applicants and villages also showed photographs and videos captured by them
during operation of stone crusher s in support of their complaints regarding above
issues.

2.3.2. Observations and Findings of the Joint Committee:
1. The distance between the two crushers under reference (M/s. Thakur Enterprises

(Unit IV) and M/s. Shree Shree Rudra Stone crusher & Screening Plant Unit II),
was observed to be 0 meter (NIL). There is no boundary wall between these two
crushers.

2. During the Joint Committee's site visit, it was raining, and neither of the stone

crushers (M/s, Thakur Enterprises (Unit IV) and Nl/s. Shree Shree Rudra Stone

crusher & Screening Plant Unit ID was operational at the time of inspection.
However, the large quantity of finished product (sand and baja) present at the site

Page 3 of 14
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suggested that. the stone crushers are operating regularly (Photograph 1-4 of
Annexure-1).

3: There are agriculture fields adjacent to the boundary of both the stone crushers.

4, With regard to the concern of applicants and villagers regarding use of embankment
bUilt on the land owned by the villagers, by the stone crushers as approach road, a
clarification was sought by the Mining Department from the Flood Protection

Division. In response, a letter no. JSV-FPDG-WA-NOC fIle-2024-25-3203-04 dated

23/08/2024 (Annexure-5) was issued to Mining Officer, Una, by Executive Engine%

Flood Protection Division, Gagret, which states that “Flood Protection Division
Gooking after flood protection works in the entire district Una) has no objection
for plying of heavy vehicles if owners of crushers will submit their undertaking to

maintain the top surface of embankment periodically from time to time at their own

cost." However, it is not clear pom the letter whether this No Objection of the
Flood Control Division if with regard to the embankment built on the
Government land or it also includes the embankment built on the land owned by
the applicants and the villagers, as claimed by them.

5. Since both the stone crushers were not in operation at the time of inspection,
nothing could be observed with regard to dust emissions causing damage to crops,

noise pollution and waste water discharged by the stone crushers. FurtheB

monitoring of stone crushers for verification of compliance to emission norms and

noise pollution norms could not be done for the same reason.

6. The Joint Committee was directed by Hon’ble National Green Tribunal, to verify the
factual position regarding dust suppression system installed and pollution
control measures taken by respondents No. 10 and ll. In this regard:

i) Central Pollution Control Board (CPGB) has issued Environmental Guidelines

for stone crushers (Annexure-6), to prevent/suppress fugitive dust

emissions from their operation. These guIdelines also include
regulatory/monitoring mechanism for stone crushing units.A

Format/Check list (Annexure-7) for SPCBs/PCGs before issuance of
CTF/CTO, is also specifIed in these guidelines, to ensure CTO is issued by

' Page 4 of :14
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respect,he SPCBs after compliance of measures listed in the checklist by
stone CIUShers;

ii) Government of Himachal Pradesh, Department of Science,- Technology &
Environment hasalso issued Notification No. STE-'E-'C5)„9/2018 dated

29/06/2021(Annexure-8) aRer reassessing the various parameters notified
for seaing up of Stone Crusher Units .in Himachal Pradesh considering the
recommendations of the Expert Committee in the NGT Matter of OA No.

Expert Committee constituted by the Hon'bk National Green Tribunal in
the maN,er of O.A No. 358 of 20:{6, titled as BRag Singh vs. Union of India
&ors. concerning to setting up of Stone Crusher Units close to the water
bodies and orders dated 10.07.2019, based on views and recommendations

submitted by said Hon’ble National Green Tribunal Expert Committee in its
report submitted to the Hon’ble National Green Tribunal on dated
19.06.2019. This notification also includes the similar pollution control
measures as listed in CPCB Guidelines. Further, it includes additional
measures to be taken by the stone crushers in the state of Himacha!
Pradesh.

iii) Environmental Clearance issued to Mining leases issued to Stone C=rushers in

Himachal Pradesh, also specifies various conditions with regard to air

pollution control measures to be complied with, by the stone cras tIers.

7 . The factual position with regard to dust suppression system installed and
pollution control measures taken by respondents no. 10 and 11, as specifIed by

CPCB and Government of Himachal Pradesh, as verified by the lotta Committee

on :12/08/2024, is as follows:

7.1 Ml/s. Thakur Enterprises (Unit IV) :

The consent to operate (No.12720989 dated 19/07/2024)issued by Himachal

Pradesh State Pollution Control Board for the capacity of 57000 MT/Year, is valid

upto 27/10/2024 (Annexure-9).

The unit has obtained i) Environmental Clearance (No.835 dated:1.1/06/2018 ) for
hill slope mining with validity upto 10/06/2025 (Annexure-10) and ii)

Page 5 of :14

294



R)

B
Environmental Clearance (No. EC23B001HP169251dated 19/05/2023) for river bed

mining with validity upto 18/05/2028 (Annexure-11)

As per information received from Mining OfficeB Una, the Unit has not done any

mining from 2018-2023 against the Environmental Clearance(No. 835 dated

11/06/2018) issued for hill slope mining (Annexure-12)

The compliance with regard to implementation of dust suppression system and

pollution control measures by M/s. Thakur Enterprises, Unit IV (Respondent No.

10) are summarized in Table I.

Table 1: Compliance of Pollution Control Measures by M/s. Thakur Enterprises, Unit
IV (Respondent No, 10)

;,No. 1Fugitive Emission
ISourceLocations/Parti
lculars

ICheckHst/requirement
Ifor compliance of
lconditions
ofEnvironment:al
:uidelines

IStat:us of Compliance as on
112/08/2024, as verified by the
Point Committee

FT Ma mr
jmateriai, primary}with adequately designed
jcrusher, Screener,Inozzles.
jconveyors belts andI
lhansferpoints,

rO sprinklers were /bur21
installed in unloading area q
Faw material.

)ry run of the plant was fakenl
Iaf primary crusher, scree7zeCl
lco/zveJ/or belts and transfe,
'oint:s. However, sprinkler i

jwere not found worki',
'roperZBIt was informed tha1

jpipe network for the wate:
jsprinklers have been damagel

,ue to rain on 11/08/2024.
[2 Ma=rmMs om;Tam}mm

ISecondary crushers,jsheets on top and at ]eastIAnnexure-1)
IScreeners and tertiaryjthree sides complete]:
jcrushers. Ifrom the ground level.

[3 mr I m) i;
jcrushers and Screenen jfllter followed bycyclone. jewIn bag fIlter followed b:

:yclone not installed,
IF v or

from node to node with al, .
Ehicksheet: of suitablejbelts'
Imaterial.

1

Lnnexure-D
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15 It discharge points. IFlexible Telescopicc1

From top ofdischarge lc/zutes not provide,
jpoint to the ground level. I(Photograph 7 ofAnnexdre-D

[6 MM)a
}breaking wallof
Imore than
Ihighestnode of
jcrusher along
jperiphery of crusher

3
m®mMRm

thel

IWl mai
jbreaking wall provided in L
jshape covering some portion on
Itwo sides. No wind breaking
Iwa/l has been provIde,
Inwards agricultural field!
jadjacen£ fo boundaries of th
'tone crusher. The height of th

IWfIId breaking wall provided, a
Flat adequate and not as peI

tidelines (Photograph 8-12 a
nnexure-D

thI
thel

It mo I o=iammBim
within thepremiseg]13-14 ofAnnexure-1).
IRamps and the entirel

'ound area inside thel
jpremises should also bel
Imetalled,

[8 mI
jwithin thepremises

minmawRiiimMI
lwater
;prinklingSystem/fogger/
Ent:i-smog . gun in t:heI

jpremises to suppress dus1
jwithin the premises tOl
jcontro! dust emission
!resuspension

[9: Mrrmi l
tall trees aroundthejprovided only on small portions
periphery of crusher jof two sides, which is inadequate

(Photograph 15 of Annexure
El)

nl ©Fvnm mf=aBs TnT)@@
linstalled at theentrancel
md all corners of theIccTV cameras have been

jpfemises of the uniqinstalled only in office buildinj
covering entire area withIonly at the entrance. HoweveE
minimum of 30 daYS datajaJI the corners of the premIse
storage jhaye not been provided with

IC:CTP/P:rz cameras.
El law Shed Ti®lmm==aia

shall be provided with}HoweveE the monitoring fo:
acoustic enclosure nearjveri$ingthe compliance of nois
law sheds and shall bejpollution norms could not be
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e r the plant was no
japproved by the Statejin operation.
IPol lut:ion Control Board.

2. ISpray Nozzle System Ml r m=JimTM
jnozal system shall beIplantwas not:in operation.
linterlocked with stonel
jcrushing unit main ener!
iupply and wqter suppl:

Imeten

M

FT]A RUm MnB®Mmm
jramps shall be properlyroads are not paved
paved so that it does noH(Photograph:16 ofAnnexure-1)
lead to dust.pollution.

Ft 1 sM
round water shal]ljThotograph :17 of Annexure-
'egister their groundll). Copy of the permission
’ater abstractionbraIIfed by State Ground tram
tructures with the Statepuf/20rit7 was not provided.

It;round Water Authority
hInder the H.P. Groundl
iWater (Regulation
IControl of Developmen
,nd Management) Act,I

12005. The process isI
lonline a
jemergnghimachal.gouin®Taam r r
junits with washing plants,jprovided but found to
It;he sedimentation tanksldamaged at the time
commensurate to thejinspection (Photograph
plant’s capacity needs[Annexure-1).
jshall be built immediate I
iso that effluents are no-
Idrained in the openl
Idirectly which ultimate I
Feeds the river,

mi
b

18
0
0

RUe M=={;M fiMmr
from sedimentation tanHprocess could not be verified/ as
shall be treated and theja tank was damaged and the
usable raw material suchjplant was not in'operation.
as silt, soil shall be reuse
jin field, road construction,
lbrick making etc.
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,The following conditions have also been imposed in the Environmental
Clearance issued to the stone crusher for hill slope and river bed mining as air
pollution control measures, beside other conditions:

i. The project proponent will install a minimum 03 ambient air quality
monitoring stations with 01 in upwind and 02 in downwind direction.

ii. The project proponent will develop green belt in 7.5-meter-wide safety zone

all along the mine lease boundary as per guidelines of CPCB in order to arrest
pollution emanating from mining operations within the lease.

The foint CommHlee could not visit and verijy the mining site of the stone
crusher due to rain and as the plant was not in operation.

7.2M/s. Shree Shree Rudra Stone crusher & Screening Plant Unit II
(Respondent No. 11)

The consent to operate (No. 12724502 dated 19/07/2024)issued by Himachal

Pradesh State Pollution Control Board for the capacity 7516.6 MT/YeaB is valid upto .

31/03/2025 (Annexure-13).

The Unit has obtained i) Environmental Clearance (No. 928 dated 15/07/2021] for
hill slope mining wiCh validity upto 14/07/2026 (Annexure-14) and ii)
Environmental Clearance (No. EC23B000HP120836 dated 19/05/202? ) for hill
slope and river bed mining with validity upto 18/05/2028 [Annexure-15)

As per information received from IVlining Officer, Una, the Unit has not done any
mining from 2021-2023 against the Environmental Clearance (No. 928 dated

15/07/2021) issued for hill slope mining (Annexure-12)

The compliance with regard to implementation of dust suppression system and

pollution control measures by M/s. Shree Shree Rudra Stone crusher & Screening
Plant Unit II (Respondent No. 11)are summarized in Table 2:

Table 2: Compliance of Pollution Control Measures by M/s. Shree Shree Rudra Stone
crusher & Screening Plant Unit II (Respondent No. 11).

Page 9 of 14
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Mms ent for IStat:us of Compliance as. on

ISource jcompHance of conditions ofl12/08/2024, as veriaed by the
ILocations/Particul IEnvironmenta} guidelines lloint CommIttee

rs

[1-

[2

[3T

r4

[5

A

aa WaG;m)
material,lwitIh adequately designed

jprimary crusher,jnozzles.
IScreeneE conveyorsl
ibelt:s andI
jtransferpoints,

mlg
raw

Mnime im1 aiama-
jcrushers,Secondaryc Ion top and at least three sidesIAnnexure-1)

kshers, Screenersjcomp]etely from the groundl
land tertiardlevel.
jcrushers.

Mt e
Tertiarycrush jfo11owed bycyclone. jcum bag filter followed b:

jersand Screener. I jcyclone not installed.

Mme
Ibelts from node tol
bode with a
It:hicksheet: o
jsuit:abte material.

m;Me T>

From top ofdischarge point
Ito the ground level.

Fi®sTriR-nmr
lbreaking wallof 3-fImore than thel
Ihighestnode of t:heI
jcrusher along t:heI
jperiphery of crusher I

Fjnd breaking wall.

To sprinklers were bun,
\installed in unloading area q
Iraw material.

)ry run of the plant war taken
jat primary CIUSher, screenenl
jconveJ/or belts and transfe',
oint;s. However, sprinklers

jwere not found working
roperly. It was informed tha

jpipe network for the wat:a
jsprinklers have been damaged
Hue to rain on 11/08/2024.

O

lnnexure-D

Mmm;mMIlchutes no
jprovide(Photograph2:1 o

.nnexure-1)
a
jbreaking waII provided on twol
jsides. The wind breaking wall onI
jone side towards agricultural
Field not provided. The height Ol

jthe wind breaking wall provided,
lis not adequate and not as pet
Iguidelines (Photograph 22 o

,nnexure-1]
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IF:ie 1::et?rrem;E;i}a:::;lphotopaph 23-24 of
jinside thi pr;mises shouldpnnexupe-l3'
jalso be metalled.

if L

'it£hin thepremises
nIMmO lmmm

iter sprinklin.
ISystem/fogger/Anti-smog
Igun in the premises tDI
;uppress dust within thel

jprernises to control cius
jemission resuspension

If Mrm: M=immMoa rM
IUees aroundthe periphery oi(Photograph 25-26 o

juusher }Annexure-:1)
rE Fvn2–aZ RFa

linstalled at theentrancel
jand all corners of thejCCtV cameras have been
premises of the unit coveringlinstalled only in office building
entire apea with minimum oqon ly at the entrance. However,
30 daYS data storage IaN the corners of the premises

Ifrave not been provide,
\withCCTV/PTZ cameras.

[i iii;gsi r -
be provided with acousdcIHowever, the monitoring fo
enclosure near jaw sheds andjveribing the compliance of noise
jshall be properly designedpollution norms cotnd - not be
and approved by the StateIconduct:ed, as the plant was no'
Pollution Control Board. jin operation.

Ul Wm2®rMT; mhZml diIam=e–
jsystem shall be interlockedlplant was not in operation.
’itIl stone crushing uni

jmain energy supply and
jwater supply meter.

tha

Fa lpproach Roads FmaaN
jramps shall be properlyroads are not paved.
jpaved so that it does not leadl
Ito dust pollution.

In mrmim FMMm;FbN7
[ground water shall registerjThakur Enterprises, Unit IV is
jtheir ground waterjused by both the stone crushers,
jabstraction structures wit:bIas informed by the Owner of the
jthe State Ground WaterjStone Crusher) . Copy of the
IAuthority under the H.P.jpermission granted by State
I(;round Water (Regulation &{Ground Water Audlority no
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tSa;FmJMlopment:a
IManagement:) Act, 2005. Thelrocess is online a
!rnerginghimachal.gov.in

115. lashing Plant
Nth washing plants, the}Annexure-1}.
:edimentation tanksl

jcommensurat:e to the plant'sl
jcapacity needs shall be bun
Immediately so that effluent,
lre not drained in the openl

Idirectly which ultimatel=
Ifeeds the river.

27 0

,6. He r=:at:ion tank. r Mt:ion
Ifrom sedimentation tanHprocess could not be veriaed, as
;hall be treated and theja tank was damaged and the
.sable raw material such asjplant: was not in operation.
;ilt, soil shall be reused inI

IHeld, road construction, bric]
jmaking etc.

The following conditions have also been imposed in the Environmental
Clearance issued to the stone crusher for hill slope and river bed mining as air
pollution control measures, beside other conditions:

i. The project proponent will install a minimum 03 arnbient air quality

monitoring stations with 01 in ur)wind and 02 in downwind direction.

ii. The project proponent will develop green belt in 7.5-meter-wide safety zone

all along the mine lease boundary as per guidelines of CPCB in order to arrest
pollution emanating from mining operations within the lease.

The foint Committee could not visit and verify the mining site of the stone

crusher due to rain and as the plant was not in operation. HPPCIB RO, Una was

requested to provide copy of the latest six-monthly reports of the compliance of
the conditions of Environmental Conditions by the Stone Crusher& if submitted,
which are however awaited.

Page 12 of 14
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Inclusion and Recommendation:

Both the stone crushers namely M/s. Thakur Enterprises Unit IV (Respondent Na

10) and M/s. Shree Shree Rudra Stone crusher & Screening Plant Unit II
(Respondent No. 11) were found be only partially complying with the
specified guidelines for dust suppression and pollution control measures as\
summarized in Table 1 and Table 2 in Section 2.3.2 of the report. HPSPCB may
take necessary action to ensure that stone cru shers are operated' only ajter
complying with the requisite measures for dust and pollution control.

if. The Joint Committee was unable to assess compliance with emission and noise

norms because both units were not functioning at the time of inspection.
Consequentl}4 the Committee could not monitor the ambient air quality around
the stone crushers. It is recommended that ambient air quality and emissions
from the stone crushers be monitored only when the plant is running at
optimum capacity during the post”monsoon season (November onwards), as
current monitoring in rainy season may not reflect an accurate picture.

Zilr Additionally, the Joint Committee was unable to visit the stone crushers' mining
sites to verify compliance with the environmental clearance conditions related to

pollution control measures due to rain, The compliance of the same may be
verified when the stone crushers are operating at full capacity during the
post-monsoon season te November onwards.

iVa It was observed that the distance between these two crushers (Respondent No.

10 and Respondent No. 11) is a meter (NIL).Some states have established

distance criteria between stone cl-ushers to prevent dust pollution from one

affecting the others However, since the State of Himachal Pradesh has not set

such criteria, it is recommended that additional preventive measures may be

implemented, especially considering that agricultural j{elds are located
nearby. This factor may also be taken into accoUnt when granting permission
for the expansion of existing units or the establishment of new units, to avoid
the creation of clusters of stone crustlets in a small village,

Page 13 of :14
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Prayer:

it is humbIY praYed that the above progress report of the fc)int Committee maY be

considered and taken on record,with a request to grant time to complete the
Temaining activities in the post monsoon season (November onwards), which could

not be completed due to ongoing rainy season.The joint Committee will be submitting

the $nat report alongwith additional remedial measures for prevention and control
of CaF/dust pollution to guard against the adverse impact on agricultural land/
crops, animals and farm workers, after completing the remaining activities in the
post monsoon season i.e, November onwards

'i

%la\a\“’"\
ScientIIS\:'F’,

CPGB Regional Directorate, ChandigarhBOHr, I

,iV, Rakkar Cdr:
.17.t

D,t,d, o§78g/gbrft( iI-P
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Annexure-1

Photographs taken by the Joint Committee during site inspection
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NBW DBLHI

Original Application No. 666/2024
(1.A. No. 275/2C)24)

Shri Om Prakash & Ors. Applicant

Versus

State of Himachal Pradesh & Ors. Respondent(s)

Date of hearing: 03.07.2024

CORAM: HON’BLB MR. JUSTICB PRAKASH SHRIVASTAVA, CHAIRPBRSON
HON’BLE MR. JUSTICB ARUN KUMAR TYAGI, ,ruDiciAL MBMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Vishal Mahajan & Ms. Divya Kuman Sharma, Advocates

ORDER

1. The Applicants, permanent residents of village Dharampur, Tehsil

Haroli, District Una, Himachal Pradesh, have filed the present application

praying for setting aside of report of Joint Inspection Committee and

NoCis dated 22.02.2018 and 27.01.2020 issued by Gram Panchayat,

Dharampur, Tehsil Haroli, District Una, Himachal Pradesh and direction

to respondents to stop installation of stone crushers by respondents no.

11 and 12 in Khasra nos. 5158 and 5209 in the above said village.

2. The applicants have submitted that the State of Himachal Pradesh

had vide Notification dated 11.08.2004 framed the guidelines for

installation, location, registration and functioning of stone crushers and

also formulated HP Mineral Policy, 2013 (2013 Policy). In compliance of

order dated 01.06.2012 passed in C:WP No. 7949 of 2011 and CWP 7951

1
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of 2011 the State of Himacha1 Pradesh vide Notification dated 29.05.2014

notified fresh guidelines for setting up of stone crushing units in

Himachal Pradesh. As per Notification dated 29.05.2014 the minimum

distance of abacii-deh and Irrigation Scheme from the stone crusher is

required to be 500 meters. The applicants have further submitted that

respondents no. 11 and 12 applied for permission from Himachal

Pradesh Government for installation of stone crushers in the name of

Thakur Enterprises Unit in Khasra no. 5209 and Shree Shree Rudra

Stone Crusher in Khasra no. 5158 in village Dharampur and in

connivance with the Pradhan of Gram Panchayat, Dharampur procured

forged and fabricated no objection .certificates of said Gram Panchayat.

For installation of stone crushers adjoining to the agricultural land,

abadi-deh and water scheme. Said I<basra numbers are surrounded by

agricultural land of the applicants and other co-villagers. Abacii-detr of

Subash Singh and Pawan in Khasra no. 5119 is situated at the distance

of IOI meters and I02 meters respectively from the site of stone crushers

and abacii-deh of Shri. Rakesh Kumar in Khasra no. 5085 is situated at

the distance of 260 meters from site of respondent no. 12 and 270 meters

from the site of respondent no. 11. The Irrigation Scheme of the village in

Khasra No. 5233 is at the distance of 190 meters from the site of

respondent no. 11 and 250 meters from the site of respondent no. 12 of

the stone crushers. The Irrigation Scheme in Khasra no. 5086 is at the

distance of 260 meters from the site of respondent no. 12 and 270 meters

from the site of respondent no. 11. Around the site of stone crusher main

crops grown are maize, paddy, potato, wheat and vegetable which will be

affected because of dust from the stone crushers. Joginder Singh sent

representation to this Tribunal which was registered as O. A. No.

863/2022. This Tribunal constituted a Committee in the above said O.A.

in the absence of the applicants and other villagers. The Committee gave

2
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report which is factually wrong and order passed by this Tribunal may be

set aside.

3. The applicants have filed 1.A. No. 275/2024 for placing on record

photographs of stone crushers as annexure A-18 which is allowed and

the additional documents are taken on record.

4. Learned Counsel for the applicant has argued that installation and

operation of the stone crushers will be violative of Himachal Pradesh

Government Notification dated 29,05.2014 and 2013 Policy of State of

Himachal Pradesh and air pollution caused by the stone crushers will

damage agricultural land and crops of the applicants and other co-

villagers, adversely impact Irrigation Schemes and cause health hazards

to the residents.

5. We have noticed that earlier Joginder Singh and other residents of

village Dharampur, Tehsil Haroli, District Una, Himachal Pradesh had

sent letter petition which was registered as O.A. No. 863/2022. The

grievances raised in said letter petition were that the stone crusher were

likely to damage agricultural land, crops etc. in the village due to
emission of dust and would also cause air pollution damaging

environment in general and that of village Dharampur, in particular. It

would also cause health hazard to the residents.

6. This Tribunal, while holding that these aspects can be looked into

by the concerned authorities, disposed of the application \ade order dated

26.04.2023 by directing Himachal Pradesh Pollution Control Board and

District Magistrate, Una (Himachal Pradesh) to visit the site in question,

collect relevant information and find out if there is any violation of

environmental nouns and if the said Committee finds complaint to be

3
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correct, they shall take appropriate remedial and preventive action in
accordance with law within two months.

7. Report dated 24.03.2023 was filed by the District Magistrate, Una

mentioning that from the enquiry it was observed that the site fulfill the

criteria of minimum safe distance as mentioned in the Guidelines

specified in Notification dated 29.05.2014. In the report it was also

mentioned that the Deputy Director, Agriculture has submitted that an

adequate dust suppression mechanism should be installed by the

crushing unit for the prevention of potential damage to crops in the

vicinity.

8. The report was registered as M.A. No. 32/2023 in O.A. No.

863/2022 and was disposed of vide order dated 26.04.2023. This

Tribunal observed that the unit is non-compliant in terms of requirement

of dust suppression system and it is not clear whether requisite CTO

under the Air Act had been granted and directed that further action be

ensured by the State PCB and District Magistrate, Una in accordance

with law and it may be ensured that the unit does not operate without

requisite CTO and if violation continue beyond specified time the unit

may be closed till compliance. Accountability for past violations be axed

following “Polluter Pays” principle.

9. The grievances raised by the applicants in the present application

are identical to the grIevances raised in O.A. No. 863/2022. Report dated

24.03.2023 was filed by the District Magistrate, Una regarding said

grievances mentioning that the sites fulfilled the criteria of minimum safe

distance specified in the 2014 Guidelines. On enquiry NoCs issued by the

Gram Panchayat were also found to be valid negating allegation of the

same being forged/fabricated. The report acknowledged violation

4
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regarding installation of the dust suppression system and while referring

to Notification No. STE-E-(5)-9/2018 dated 29.06.2021 issued by

Environment, Science and Technology Department mentioned that the

directions have been issued to District Mining Officer to ensure

compliance of the guidelines regarding pollution control measures by the

stone crushing units. Said report was relied upon by this Tribunal vide

order dated 26.04.2023 whereby HSPCB and District Magistrate, Una

was directed to take further action in accordance with law and ensure

that the stone crushing units do not operate without requisite CTO.

IO. Prima facie, the averments made in the present application raise

substantial environment questions arising out of the implementation of

the enactments specified in Schedule I to the National Green Tribunal

Act, 2010 limited to the context of air/dust pollution caused by the stone

crushing units and impact thereof on agricultural land, crops, animals

and farm workers.

11. In view of the above we constitute a Joint Committee comprising of

representatives of Central Pollution Control Board (CPCB), Himachal

Pradesh Pollution Control Board (HPPCB) and District Magistrate, Una

and direct the same to undertake visits to the site, verify the factual

position regarding dust suppression system installed and pollution

control measures taken by respondents no. 11 and 12 and suggest

remedial measures for prevention and control of air/dust pollution to

guard against the adverse impact on agricultural land, crops, animals

and farm workers. The HPPCB will be the nodal agency for coordination

and cornpliance.

5
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12. Report may be submitted within two months by e-mail at judicial-

ngtrd}gov.in preferably in the form of searchable PDF/OCR Supported PDF

and not in the form of Image PDF.

13. Notices alongwith copies of the application and documents

attached therewith be also issued to respondents requiring them to file

their reply/response to the allegations made in the application within two

months by email at judicia.l-ngua',gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF.

14. List for further consideration on 12.09.2024.

15. A copy of this order, along with a copy of the application and

documents attached with the same, be forwarded to CPCB, HPPCB and

District Magistrate, Una by e-mail for requisite compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

July 03, 2024
ag

Dr. A, Senthil Vel, EM
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H.P.STATE POLLUTION CONTROL BOARD
Regional Office Una

I’IIase.IV lial¤kar Colony, 'l'chsil & Dist t . Una, Pin.174303( H.P.)
Phone: 01975.238 1 3 ]

Website : lit 11J://www.Irppclr.II it:.itt c!.lnail : pcbl:ounil2©}gmitiJ,ceDr

LiFE
XSEgCBinXjiq:ap

No: }ll)Sl’(:i3/RC)/IJna/OA 666 or 2024/2024: q+ l_gO 1) a Led : ';I'* lay
Fro in :

’Fo
Regional

TIp/Regional Director
6ntral Pollution Control Board,

BlraraLSanchar Nigam Limited,
Cllandi Path, Sector 4 9, Chancligar 1l, 1 6004.7.

2. The Sub Divisional Officer (Civil)
l-lirroli, Tehsil llaroli,
DisLI'ict Und (Hl))

3. The Mining Officer Una,
District Una (HP)

Subject: Cornpliance of order dated 03/07/2024 passed by IIon’bIc NCT in OA No.
666/2024 titled OM Parkash & Ors V/s State of HP & ors.

Sil'/Madaln,
This has reference to Member Secretary 1-IPSPCB Shimla Office letter No.

PCB/(DL385)OA No. 666/2024-4415- 17 dated 24/07/2024 on the subject cited above and order
dated 03-07-2024 passed by IIon'ble NGT in the above cited matter related to setting up of stone
crushers i.c. M/s. 'l’hakur Enterprise and M/s. Shree Slrree Rudra Stone Crusher at Village Dharampur,
Tehsil I'laroli. District Una, ll.P wllcrein following directions have been passed:-

ll. in view of the above we constitute a joint Committee comprising of representatives of
Central Pollution Control Board (CPGB), llimachal Pradesh Pollution Control Board (HPPCB) and District
Magistrate. Una and direct the same to underEake visits to the site, verB/ the factual position regarding
dust suppression system installed and pollution control measures taken by respondents no. II and 12 and

suggest remedial measures for prevention and control of air/dust pollution to guard against the adverse

impact on agricultural land, crops, animals and farm workers. The !-IPPCB will be the nodal agency for
coordination and compliance.

12. Report may be submitted within two months by e-mail at judicialn9t@gavin
preferably in the form of searchable PDF/OCR Supported PDFand not in theform ofImage PDF,

13. Notices alongwith copies of the application and documents attached therewith be also

issued to responclenLs requiring them to file their reply/response to the allegations madein the
application within two months.

14. J,isl/orf'urther consideration on 12/09/2024.

I
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] n this regard, as clil'cctcd by VVol'thy Deputy Colnmissioncr Una, District Una (HP), the

joint inspection of the above said 02 Nos. Stone Crushing units is scheduled on 12/08/2024 at 02:30
PM. Thus, you are requested to attend the same on the above said date antI time please.

Yours faithfully,

Er. Prav m<umar
Regional Officer
q) HPSPCB Una

Copy co:

1.
2.

3.

4.

The WorthY Deputy Commissioner Una, District Una (HP) for kind information please.
SII. Rajindel' Singh S/o SII. Kashmir Singh (Prop.) of M/s. Thakur Enterprise, Village
Dlrarampul', Tehsil llaroli. District Una, ll.P requested to be present during the visit of Joint
Comlnittee on the above said date and time please.
SIr. Kapil SJral'rna (Prop.) of M/s. Shrec ShI-CC Rudra Stone Crusher, Village D]rardmpur, TehsiI
Haroli. District Una, H.P requested to be present during the visit of Joint Committee on the
above said date and tinre please.
Sh. Om Parkash S/o Sh. Bdttan Chand, Sh. Sukhdev Singh S/o Sh. Bhagat Ram, Sh. Niranjan
Singh S/o Sh. Malkiat Singh and Sh. Jasbir Singh S/o Sh. Battan Chand VPO Dharampur, TehsiI
Haroli, District Una (HP) for kind information and all are requested to be present during the
visit of Joint Committee on the above said date and time please.

Er. Pravgen Kumar
Regional Officer

HPSPC:B Una
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Attendance Sheet of the Joint Inspection of Stone Crushers Mls Thakur Enterprises (Unit-IV) and MIs Shree Shree Rudra Stone Crusher
(Unit-II) at Vill4ge Dharampur, Tehsil Haroli, DisH. Una (HP) on 09/08/2024 , in compliance to the order of Honlble NGT in OA No. 666 of 2024

Whet Number

I . InN hUr/SSH.}
Email ID Signature

Z qe)6 r dI ffa L
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Attendance Sheet of the Joint Inspection of Stone CIushers M/6 Thakur Enterprises (Unit-IV) and M/s Shree Shwe Rudra Stone Crusher
{Unit-II) at Village Dharampur, Tehsil Haroli, DisH. Una (HP) on 09/08f2024 , in compliance to the order of Han’ble NCT in OA No. 666 of 2024

Sr. No. _Name & Designation Contact Number Email ID
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Dated:- XS

The Mining Officer
Una Distt. Una (IIP)

SUbject:

Reference:- Your office letter No. Ud),og (Bhu)-Laghu-UNA-1290 dated 22-08-2024'

Please refer to your office letter referred above w.r.to subject cited above
ade which cIarification regarding plying of heavy vehicle over the embankment has been sought

by your office. In this context, it has already been intimated to your good office vide this office
letter No. JSV-FPDG-WA-NOC file-2023-11566-67 dated 09-03-2023 and again intimated that the

Flood Protection Division Gagret ( looking after flood protection works in entire district Una) has
no objection for plying of heavy vehicles if owners of crushers will submit their undertaking to
maintain the toP surface of embankment periodically from time to time athaleir own cost.

Ex an; a EI}gineer

GnPtrl Division

Copy to
information please.00

the Assistant Engheer SRFMP SubDivision Haroli

:1:t== : :: ::nT): v i s i o n
Gagret

for
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Environmental Guidelines
for

Stone Crushing Units

Central Pollution Control Board
Ministry of Environment, Forest and CIImate Change

Parivesh Bhawan, East Arjun Nagar
Delhi-1 1 0032

(July, 2023)
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1.0 Introduction

Stone crushing sector is an important industrial sector engaged in producing crushed
stone of various sizes (40 mm.20 mm.10 mm. crushed sand, stone dust
etc) depending upon the requirement which acts as raw material for various
construction activities.

Stone crushing operation releases a substantial amount of fugitive dust, which not

onlV pollute the environment, but also pose a health hamrds to the workers and the

surrounding population. The growth in infrastructure is leading to increase in demand

of raw materials, thereby resulting in the need to set up new stone crushing units or
increase production from existing units. This poses a challenge to maintain the

ambient air quality, which is possible if environmental guidelines predetermined by the
industry concerned are followed.

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs
(Arunachal Pradesh, Andaman & Nicobar island, Assa.m, Bihar, Chandigarh,
Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal

Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra,

Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura,
Uttarakhand), and the data received indicates that there are about 16,931 stone

crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.

2.0 Classification of Stone Crushing Units

Based on the information received from SPCBs/PCGs, stone crushers may be

classified into small, medium and large-scale in terms of production capacity.

B
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3.0 Stone Crushing Process

The stone crushing process can be broadly divided in following stages:

3.1 Transportation of raw material: Stones extracted from various sources are

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through

stone feeders. The primary crusher breaks large stones and boulders into 100-140

mm size stones. Crushed stones are sent to secondary crusher for further reduction
into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw
crushers are widely used as primary crushers.

•

3.3 Secondary crushing: After primary crushing, crushed stones are fed to

secondary crushers through conveyor belts. In this stage, stones are further crushed
to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different

types of crushers for secondary crushing. Granulator or cone crusher is usually used
for secondary crushing .

3.4 Screening: From secondary crusher, crushed stones are transferred for

screening through a conveyor belt. Screening is the process for segregating products
of various sizes. Different mesh size screens are aligned one below the other and

each screen is connected to a separate conveyor belt for discharging different size
products. Mass that remains on the screen is called 'oversize’ and material that
passes through screen is called 'under size’. Oversize is returned to secondary

crushers for further crushing and then again to screen. Under size is discharged
through a 'telescopic chute’ and screened products of various sizes are conveyed to
stockpiles by belt conveyors. Different types of screens are used such as; grizzly-
type screen, vibrating screen and rotary screen. Vibrating screens are most
commonly used.

0
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3.5 TeKiary crushing: Tertiary crushing is carried out in units that produce stone

dust as their primary product. Dust is usually a by-product of stone crushing process.

Units that produce dust, install a separate machine, usually roller crushers. Stones
of size 10-20 mm are sent to roller crushers for grinding into. fine dust.

3.6 Product storage and loading: After crushing and screening, final product is
transferred to a conveyor belt which distributes the product into different stockpiles,
depending on size of the product. The producVfines are either stored as stockpiles or
directly loaded into trucks &dumpers and transported.

4.0 Environmental issues associated with Stone Crushing Units

The major environmental issue due to operation of a stone crushing unit is fugitive
dust emissions which is contributed by the following processes:

a
• Primary crushing: Primary crushers breaks large boulders into smaller sizes.

Crushing process as well as unloading of stones generate a substantial amount of

fugitive dust. Mechanism for water sprinkling is provided'to reduce fugitive dust.
Some primary crushing areas are partially or completely covered with a shed as a
measure to further prevent the fugitive dust emissions to surroundings, however
at some places partial coverings provided which do not appear to be sufficient to
such emissions.

• Secondary crushing: Compared to primary crushing, fugitive dust emitted at

secondary crushing is relatively higher. Generally, insufficient covered shed

provided in the process results in fugitive emissions.

• Screening: Screening process is also a source of fugitive dust emissions. As the

material is conveyed to screen from secondary crusher, screen vibrates and thus,

separates the material of different sizes resulting into huge amount of fugitive dust
emissions. Generally, units provide covered shed and water sprinklers to combat

ID
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dust emissions however, improper design and operation of sprinklers and improper
coverIng IS an issue.

• Tertiary crushing: Fugitive emissions are generated during grinding of stones into
fine dust.

• Conveyor Belt: Conveyor belts are primary means of transferring raw materials

and products from one end to the other. Movement of products on the conveyor
belts is a potential source of fugitive dust emissions. To reduce dust emissions,
water sprinkling arrangement is provided on each belt. Some units cover conveyor
belts either with sheets or thick cloth to reduce dust emissions.

• Product release and storage: Fugitive emissions generated during transfer of
material through telescopic chutes is lower than that generating during direct

disposal of product on stockpile. Material, such as stone dust, stored in open areas
is are also a potential source of fugitive dust emissions.

• Although no process waste water is generated from stone crushing units, however,
water is used for sprinkling, conveyed to settling tanks of appropriate size which is
recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units
The stone crushing units should adopt following environmental guidelines to
prevent/suppress fugitive dust emissions from their operation:

IPa 3
gg A

Unloading of raw
material for storage

bBB
@@

Water sprinkling with adequately designed nozle
which produce tiny droplets of water should be
provided during raw materials unloading

Unloading of raw
material into hopper

Tbree sides and top should be covered and one
side may be kept open for vehicular movement.
Water sprinklers should be provided on approach
roads
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Primary Crushing/ Jaw
Crusher

• Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completelyl
from the ground level. One side should have
provision of movable sheet/door fOI
movement/maintenance.
Primary crushers4aw crushers should be coveredl
with tarpaulin/cotton cloth/s'uitable materials tol
contain fugitive dust emissions (Figure-1 )

Water sprinkler system with adequately designed
nozzle which produce tiny droplets of water should
be provided at primary crusher/jaw crusher so tha
fugitive emissions are contained and amount of
water sprayed should be optimized.

e

•

IB

Secondary Crushing e Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completelyl
from the ground level. One side should have
provision of movable sheet/door for movement/l
maintenance.
Dry extraction cum bag alter followed by cyclone tol
be provided for control of emissions.

•

Screening e Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/l
maintenance. Door to be kept closed during
operation.
FleHble covers where conveyors pass through the
screen house should be installed at entries and
e>dts of conveyors to screen house.
Dust extraction system connected with bag filter to
be provided.
Provision of water mist sprinkling systems with
adequately designed nozzle which produce tiny
droplets of water should be made at inlet/outlet ol
screens.
Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Dust extraction system connected
with bag filter to be provided.
Provision of water mist sprinkling system should bI
made with adequately designed nozzle which
produce tiny droplets of water.

ID
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Tertiary Crushing e

•

•
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Conveyor Belts Conveyor belts should be properly covered from node
to node with a thick sheet of suitable material along
with water sprinkling system with adequately
designed nozzle which produce tiny droplets of water.
Flexible Telescopic chute from top of discharge point
to the ground level should be provided (Figure-2 &
Figure-2(a)).

Discharge points

Product storage e

•

•

–p-r-omm5Fibmm;dfma
length of suitable material should be provided al
ends of conveyor so that dust generated from this
section is contained at source.
All open stockpiles for aggregates of size above
mm should be kept sufficiently wet by water
sprayIng.
Stockpiles of aggregates of 5 mm size or les:
should be covered to ensure that same is not
carried away (or whipped out) by wind.

5.1 General Measures

i. Wind breaking wall: GI/MS/brick wall should be provided along the periphery of

crusher. Height of the wall should be 3-ft more than the highest node of the crusher.
Roads: Metaled/concrete roads should be provided within the premises. Ramps

and the entire ground area inside the premises should also be metaled.
Housekeeping: To curb the air pollution in the crusher premises, arrangernent of

rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny droplets
of water, as such system is more effective in dust control with significant reduction
in consumption of water. Fine dust accumulated and bag filters in the crushing area
should be cleaned at regular intervals and the collected dust should be stored in
sacks for further sale or disposal.
Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.

Housing should be open for movement of mechanical drivers, conveyor belts, etc.

should be sealed properly with flexible rubber flaps.

iii.

IVe

V.

7
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VI .

vii .

viii.

ix.

Name of the unit, contact details of the owner and address of the unit, plant

capacity and date of issue of CTE/CTO from SPCBs/PCCsshould be displayed
on the display board at the entrance.

Transportation: Vehicles carrying any kind of material should be completely
covered.

Regular wetting of roads should be done to suppress dust within the premises to
control dust emission re-suspension.

Water consumption and handling: Unit should provide settling tanks of appropriate
size and recycle & reuse of the water in process. Crusher should provide a water
storage tank with adequate capacity. In case of use of groundwater, stone crushing

unit should' obtain permission to extract groundwater from the Central Ground

Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Unit

should maintain proper log book of consumption of fresh water. Depending on

availability, efforts may be made to use STP treated water instead groundwater to
control emissions from process activities.

In

a

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit

1. Stone crushing unit should obtain Consent to Establish (CTE) and Consent to
Operate (CTO) from the concerned SPCBs/PCCs.
Unit while applying for CTO/renewal of consent, should upload the duly filled
checklist attached at Annexure-1 along with digitally tagged photographs and

videos of the crushing unit to ensure compliance of the conditions mentioned in
the guidelines. SPCBs/PCCs should digitally verify the said conditions before
issuance of CTE/CTO/renewal of consent.

CCTV/PTZ cameras should be installed at the entrance and all corners of the

premises of the unit covering entire area with minimum of 30 days data storage.
Stone crushing unit shall comply with emission norms prescribed under the
Environment (Protection) Rules, 1986 and conditions laid down in CTO by
concerned SPCB/PCC

iii.

iii.

8
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V.

VI .

vii .

viii.

Online/manual ambient air monitoring systems to be installed in crusher zone as

per CPCB/SPCB guidelines – in upwind and downwind directions.
Stone crushing unit should develop green belt as per the plan apprQved by
concerned Department of the State/UT.
Local authorities should associate with stone crusher associations for the

construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District
Magistrate/Deputy Commissioner so that surprise inspections for surveillance of
stone crushing units located under their jurisdiction can be carried out on regular
basis.

Health survey of workers should be carried out by the stone crusher on half-yearly
basis.

New Crushes should be allowed to operate only in dedicated crusher zones as

per the siting policies of SPCBs/PCCs.
Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00
PM) to avoid inconvenience to the nearby residents due to ambient noise.

ix.

Xb

XI.

Figure-1 : Covering of Primary/Jaw crusher

9

337



-ly '
h
Hp

haliN
Figure-2: Chute from top of discharge point
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Figure-2(a); Chute from top of discharge p9int

10
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Annexure-1
Format/Checklist for SPCBs/PCGs before issuance of CTE & CTO

L

No. 1Locations
I ar

IEnvironmental guidelines

1. paTim==Mi;=tiitMa =WWf
primary crusher, Screener,ldesigned nozzles (Upload photoAjdeos).
jconveyors belts and transferl
points

el
jcrushers, Screeners and tertiaryjleast three sides completely from the ground
Fcrushers llevel (Upload photo/Mdeos).

Fe7;mFTamTim5mmammFTa
and Screener lcyclone.

(Upload photo).
o Co

lfrom node to node with a thickl(Upload photo).
sheet of suitable material

[AFaBUTSfm

[2T
e

T3

4:

r4 [FIRmT–
discharge point to the ground level (Upload
photo).

) Upload photo)
of 3-ft more than the highest
node of the crusher along the
periphery of crusher

General

I

a

6. WI mMI @©-gR;riiR GBiw

than the highest node of the crusher along

the periphery of crusher (Upload photo)
e ee RHTF–TTa

premises. Ramps and the entire ground
area inside the premises should also be
metalled

E–bG-aIR
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E8. Suppression of dust within the
premIses

Arrangement of rotating water sprinkling

system/fogger/Anti-smog gun in the
premises to suppress dust within the
premises to control dust emission re
suspensIon

PHiRaFrmmiQmmi8m
the periphery of crusher

Display board at the entrance, ha\ing name
of unit, contact details of owner and address
of unit, plant capacity and date of issue of
CIE/CTO from SPCB/PCC

o
material .

Zmm-TiF8Fmi–-iF=Rje
entrance and all comers of the premises of

the unit cowring entire area with minimum of

30 days data storage

DmTm®l-s-me-iT–Gsm
compliance of all conditions as mentioned in

the guidelines while applying CIE/CTO/
Renewal

a

[F

FC

mr belt

)

10

T1

a

c

T2 r

a

++++

0
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(Authoritative English text of the Department’s nonfiction No. STE-E(5)-9/2018
dated 29-06-202 ! as required under clause (3) of the Article 348 (3) of the constitution
of India)

Government of H.imacha! Pradesh
Department of Environment, Science & Technology

No. STE-E-(5)-9/2618 Dated: Shim Ia-2 29-06-2021 .

NOTIFICATiON

Whereas the Hon’bIc High Court of HimachaI Pradesh vidc its order dated 01.06.2012
(daiIY order) in the matter ofCWP Nos. 7949/2011 and 7951 titled as Desh Raj V/s State of UP &
others and Yog, Rd V/s State of H.P & Others respectively directed the State Government to
consider tIle existing guidelines for setting up of Stone Crushing Units in Himachal Pradesh, at}esh
and in pursuance of the same the Dcpartlncnt of Environment , Science & Technology issued thc
notification no. STE-E (3 )- 17/2012 dated 29.05.20 14.

Whereas the Government of Himachal Pradesh. in view of the recommendations of the
Expert Conrmit-tee constituted by the flon'b Ie National Green Tribunal in the matter of o. A. No
358 of 2016. titled as Bllag Singh vs. Union of IIIt:tia & Ors. concerning to setting up of Stone
Crusher Units close to the water bodies and orders dated 10.07_20 19. based on vic\vs and
recoIruncndati(>ns submitted by said Hon'b Ie National Green Tribunal Expert Conlnlit tee in its
report submltted IO the Hon'ble National Green Tribunal on dated 19.06.201 9, has reassessed the
vanc>us patanleteFS nc>tiRed fcv setting UP of Stone Clnsher Uni£s in Ilinlachal Pradesh.

Now dlcfcfote, keeping in view advancement in technologies and modernizalion of devices
Tor controlling pollution hf gone cfushcr industry. the Governor of Himachal Pradesh in
supeFsessIOn of’ this Department’s Noti6cation No. STE_E(3)_ i7';2012 dated 39.05.20 14 and in
exercise of the powers conferred by the Section 5 of the Environment (Protection) Act. 1986 and in
pulsuant-'e of the provisions of Section 7 of the said Act. and Rule 4 of the Environment
<Protection I, Rules, 1986 and directions of Hon'b Ie High Coun of HP issued in C-WP No
7949/.20 1 1 ' C\VP No' 7951 /201 1 & also considering the rccomlncndations of the Expert Conlmincc
constituted by Hon'bIc National Green Tribunal in the nlatt<..r of o. A. No. 358 of 2016 titled as
Eghag Singh \'’s- Union of India & C)15-. is pleased to issue the guidelines/ directions as foIIo\vs for
811 Stolle CFushcE Units (heFeaneF Fefen'ed to as til9 Unit ) so as to exercise greater control and viJij
?ver the stone CIUShing operations to save the environment and ecology of the State. with
immediate efl-ect, namely:-

i. Site Suitabaitv:-

1.1 NOrm„

f tlack : :iiT: o c::I;; lye 1:;i : re t t=1 1 :it I I r =P= : TsP 1:ii IIT: laIr TII :::i=1 : : : : :\; 1luJ l•=iT:: it :g =: j ; II: :namely:- ' ' '’ - ' ---- ----'- -’--'

\,L
I I ;’ ': g '
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dE Sr. I Criteria

No.

2I
! ! Mininruln distance from

National lljgh \\. av
Minimum distance frorII ]
State H jghwa
M;ilKIm-iistal=iFl aFl
iink
road (PMGSY,
NABARD/World Bank

: sponsored/'othcr
I Dlsirict-roads)

+

[

?-

3

Minimu ml Tm
District l2eadquaners
(distance to be
measured from the outer
of the lnunicipal limit of

; the District
Headquarters )
X4inimum dlIFaBl am
to\\ll or Notified Area
Committee

Niga irl:Hagar
Pa Jika'Nap,ar Pirllchnyal
Miniim clism;from
village aba(ii-dcI)

InstitutIons
a. X7RIRiFIEaial

from spring, canal, I
functional water

I
[distance to
measured fronl

: the outer
: municipal
} limiuNagar

Miil iIIiMaiTina
Hospital & Fduc8tional !

4

of

6

7

8

supply
including
FCSCfVO lr

scheme

Mininlum distance I
from a pc’rcalatiolr
well. sewerage :

treatment plant. i

water infiltration '

galleries. i

b.

Minimum-aaa=;Ta1 ;
lakes. wetlands and
reservoir of inrgation
scheme. hydro power

reJectS

9

Distance norms ms ce norms
for existing I for exisllng slonc
stone crus]rcrs I erushcrs (crow:
(cro\r flight, i night. distance in
distance in ! meters) set up
meters) set up 1 after year 2004
prior to year I to \lay, 2914
2004

i

3
50 ( Horizontal
distance)
50 lsa

75

1 500 1 500

To

b t:

the

250 500

I find30flmFf;in;i
distance)

100

ItS

5(B'500

i Distance for I Proposed distance for
! the Stone 1 the Stone crushers to
! (crow, { be set up in fufure,

High{, distaucci (crow night, distance
in meters) asl in meters) from the

issuance of the
Notificatioa Dated

IIg.=qhH202 1

per
Notification
dated
29.05.2014
5
1 5(3

100

SO

t 500

1 acta

500

lo?if

100
(excluding
spflng, canal)

100

5(B

6
1 50

100

50
(condition \viII not
be applicable to
other roads except
as specified in col.
(2))

1500
(may be read as 300
nret£ I'S in col. (3) as
per arnendment ride
notification no. STE-
E(4}- 1/ 2003-1 dated
25-04-2006)
Iono
(may be read as 300
meters in col. {3) as
per anrendment vicle
notification No, STE-
E(4)-1/ 2003-1 dated
25-04-2006)

SQa

1 o68

100 {c;TIm;M
canal )

1 00

SOO
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Minimum dIstance from
natural water spring

n= -aMfronl
notified narks
Xiiml num-nIace from
sanctuaFles
Iii;iiI=;i;i=GG--i;cllll
bridge sight

&firmrill;ri-ait alec from
the

perennIalandcanal
rivulets

Nolc:-

1.2 Notes :

1.2.1

i .2.2

1.2.3 in case of Shimla Town the sitting nouns shall be as per !he directions of the Hon’ble
High Court of Himachal Pradesh dated 26.07. 1993 in CWP No. 51 of 199 titled as
''Court on its own motion versus State of'l-Iinracha! Pradesh & Others’'.

i .3

1.3.1 The Unit shall apply /obtain “Provisional Registration" from the Department of
IndustrIes for obtaining pre-production clearances from other Government Deparurlents.

1.3,2 The sRc for setting up rbc Unit shall be appraised and approved by the Joint Inspection
Committee consisting of the following:--

A
th

It)o (as at Sr. No. 8
(at

2000

1000

700 upstream
300 downstream

100

00 (ils al Sr.
No. 8
Ca)
2000

1000

m upstream
300
downstrealr!
i GO

500

:000

1000

-}inns -;In
300 don'nstrean1

( 100 for canal)

Keeping in vic\v the representations received from Stone Crus IIar Ou*lters. Associations fr cnn tin Ie to
tim; it,:/.. f. interpretation of above applhabitity of parantelers committee _fc' it imperative to tintiN

! _ The recomrnendations are prospective in nature and sIttIll be imposed jtom date of no ii$cation
for ftrlurc

I. Similar!\'. apT:lira:>iiit\' qf !he earlier notyicaiul\s issued on dated :9.04.10113. In. i19.21104. ?i-
04_ 3006 at\d 29.VS.:014. are also ,ly- prospective c.g. the regulatory anthortties artist take note
!hat the s lunt crt Isilet's set up prior lo 29-04-2Vc}3 \tUI be governed by nIC parameters qt- col. f 31.

rhul

All distances shall be measured as crow flies from the highest node of the crusher
conveyor belt to the outer periphery of the revenue unit or the municipal limits or the
periphery of the feature concerned.
In the guidelines distances are relaxable in the case of any natural barrier between the
site of the Unit and any of the features indicated in the guidelines Natural barrier may be
defined as “any natma} physical entity except any kind of River/Khad/Natural
Stream/Tree Canopy which obstlnets the physical view and /or prevents the movement
of Air and Noise so as to keep Air and Noise Pollution within prescribed limits",

fIle Government may relax the guidelines for a limited period in specific cases wherein
setting up of stone crushing unit is neccssmy iII public interest but it is not practically
Feasible to adhere to any or all of the guidelines, provided that such relaxation will be
considered only on the reconrlncndation of the Joint InspecTion Comnrktee as proposed
in Para 1.3.2.

Joint Inspection Committee for site appraisal:

Sub-Divisional Officer(Civil) colrcelned
Divisional Forest Officer or his representative
Representative of HP State Pollution Control Board.
Executive Engineer, HPP\VD or his representative
Executive Engineer, JaI Shakti Vibhag or his representative

t.
24
3.
4.
5.

Chairman
Member
Member
Member
\I 4ember

3 1 P b F e
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g o /
-> 6.

7.
8.

9.

Representative ofDepaRment ofTouris in
Surveyor
Soil Conservation Expert froln Agriculture Department equivalent or
above Sub Divisional Soil Corlselvation OffIcer
Geologist or Mining Of6ccl

&lelnber
Member

Member
iUcn\bcr Secretary

1.3.3 The Committee constiiuted in Para 1 .3.2 is in superscssiol\ of the Industries Department
Notification No. Udyog I (Ghb) 4-1/85-il dated 26.04.1993, 24.12.1998 and STE-
E(3)5/20014 dated 29.05.2014. The approval 'of the Comnritlee shall be the basis fOI
issue of clearance and approval including those of the Himachal Pradesh State
Electricity Board Ltd.. Himachal Pradesh State Pollution Control Board and pennanerR
registration with the DepaKme11t oflndustries.

2. Emission Norms and Pollution Control Measures:

2.1.1 Standards:-

2.1.2

2.1.3

The suspended particulate matter measured between 3 nleters and 10 meters from
any process equipnlent of a unit shall not exceed 600 microgralns per cubic meta
The suspended particulate maIler contribution value at a distance of 40 meters from a
controlled isolation as \veII as From a unit located in a cluster shall be less than 600
mg,'Nm3. The lneasurenrents are to be conducted at least twice a month for all the 12
n\onths in a year.
The noise levels (Icq.) shall be maintained within the standards for noise as specified in
Schedule -Ill, of the Environment (Pmtdction) Rules. 1986.

2.1.4

2.2 Pollution Control ><lcasures:

2.2. i Every unit shall provide a wind breaking wall along with suitable enclosure to
ensure adequate dust containment.
Every Unit shall have a dust suppression system with water spray and sprinkling system.
Dust extraction and collection system shall be provided at crusher and transfer
points in every Unit.
Every Unit shall have adequate water supply along with at least tIvo days water
storage facility for running pollution control equipments.
Facility for regular cleaning and wetting of the ground shall be provided.
Trees of suitable species shall be planted to dcvelop a green belt within and along the
boundary of the premises.
EverY Unit shall have a separate energy lneters for pollu£iolr control devices wherever
the energy is consumed for operating them and record thereof shall be maintained and
made available to the Himacha! Pradesh State Environment Protection and Pol}ution
Control Board (hereinafter refcrrcd to as State Board) whenever demanded
The stone crushing unit shall be provided with acoustic enclosure near jaw sheds and
shall be properly designed and approved by the State Pollution Control Board as per
Central Pollution Control Board norlns to control noise pollution in accordance with the
Environment (Protection ) Act. t 986.
Dust suppression system, water sprinkler used in stone crusher shall be of uni&3rIn
technology as it was noticed that at different location different kind of sprinkler system
were being used which were observed and found to be causing wastage of water and
excessive use of water. The mist. spray nozal system being quite ei=+lcient in controlling
the dust pollution, shall be installed for dust suppression.

2.2.2
2.2.3

2.2.4

2.2.5
2.2.6

2.2.7

2,2,8

2.2.9

\b.
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2.2.10 The wind breaking walls shall be reconstnnted scientifically with application of wind
rose diagram for the unit i.e. towards, the predominant direction of wind and natural
proille of the area.

2.2.11 The tree plantation shall be veHHed with comparison to the capacity, time of
establishment of the unit, proper monitoring of growth of trees shall be recorded with
photo monitoring on annual basis whiie giving renewal of Consent to Operate etc. linked
with date of establishnlent of the units aung)er of tree plants.

2.2.12 The water mists spray no Ical system shall be intcrlocked with stone ctrlshing unit main
rnergy supply and water supply meter.

2.3 Further Advancement in pollution control devices for proposed and existing units:

2.3.1

2.3.2

2.3.3

2.3.4

2.3.5
2.3.6

2.3.7

2.3.8

2.3.9

2.4 ParameteF$ in the context of changing weather conditions in the face of Clilnate
Change- Mitigation of impacts thereof;-

2.4.1

2.4.2

2.4.3

2.4.4

Stone cmshers unit project proponent shall cover all the conveyor belts as well as
provide dusts skirt at material transfer point.
Sione Crusher unit project proponent shall provide wind breaking L !,hdpe \va!! of hejght
more than the 3 ft from the highest conveyor belt to reduce noise pollution as well as air
borne dust emission pollution due to wind velocity as designed by a qualified engineer.
All approach roads and ramps shall be proper]y paved so that it does not lead to dust
pollution .

Crusher shall be covered and water sprinkling system shali be provided on crusher to
suppress the dust generated due to material handling/ loading/ unloading activities.
Regular cleaning and wetting of the uncovered area, ground within the premises.
Growing of at least three rows canopy of evergreen species to be planted along the
peFipherY of !he crushing units to reduce noise as well as fugitive emissiolVdust
pollution,
Speed control, low speed nlearrs less dust. For vehicles speeds limit 20 Knvh in 1 Km
periphery of unit.
Housekeeping-clean UP SPills promptly. Adequate toilet facilities for manpower at stone
crushers and mining lease area shall be provided by the stone crusher own irs
All the stone cfushets shall have to consbnct a RCC/ concrete stone masonry wall on
valleY side wherever applicable to ensure that the downstream water sources eic. are not

ecte(it

In ou}er to mitigate the dust emission pollution jmpact!, in surrounding areas of stone
cnfshing units. the nddjus.Unc.nt in setting up of conveyor belts. crushingInits. scrwnin;
un:ts may be done bY taki13g illto consideration the GLC (Ground Level Concenu.aHaB

Ps : : ;} {+f pn 5 : P!IElE : ? LL: ::: :ldde I c :itin ! : u iI :: : Jr:::ItHarE:2k• 5is :::: Ill : IT attill till: :sj : \ ITif
monjtorjng of these pa!'ametcl's shall be undertaken on yearly basis and tEe proof of
mo£utoFing with geo-tagged photographs.
In c.Tse the GLC, wind rose assessment shall be done for all the stone crushing unit and
:=adj)1 TRuely ?hall be made in sitting the crushing units1 the risks of dust pantiin ;in
be mitigated significantIY bY rebuilding the wind breaking walls.
Install Tain wat(:f hawcsting tanks of adequate capacity based on potential with rain
water use system .
!tegistration of Stone Crusher Units with Ground Water Authority in case ground wateris to be extracted.

The, [ainwateF harvesting. tree plantation shall be essential/ mandatory for the stone
CFusI\lng units in ths: Siatc to mitigate thc climate changc impacts.
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2,4+6 The stone crusher u'kh th9 capacity >J0¤)000 tones per year shall install air quality
measuring sensors c.g. purpleair.com and this shall be monitored by the HP State
Pollution Control Board on real lime basis.

+The proposed conditions/nornts should be applicubie
retrospecTive!)' for all existing stone crt is tIers e!
capacity> 10.000 MT/ annum.

Impact of Stone Crusher Units location on the hYdrological, soil & water conservation,
environment aspects such as air, water. flora and fauna.

2,5.1 In case of stone crusher units with washing plants. the sedimentation tanks
commensurate to the plant’s capacity needs shall be buiit immediately so that efauents
are not drained in the open direc{ty which ultimately feeds the river.
In that case, the eflluents from sedimentation tank shall be treated and the usable raw,
material such as silt, soil shall be reused in Held, road coII$Uuctionp brick making etc.
Provisions for proper drainage scheme for evacuation of storm water needs shall be in
place
The CIUSher units using ground water shall regisTer their ground water abstraction
StFUCtUFes with the State Ground Water Authority under the li.P. Ground \Water
(Regulation & Cohtroi of Development and Management) Act, 2005. The process is
online at emerginghiITlacha}.gov.in.
Those CPushc>r s using surface water from rivers, khads, naItaIls shall get the requisite
permission Rom the concemcd Executive Engineer of JaI Shakti Vibha d
The regular water sprinkling in and around the stone crushing units is of utmost
I'eleva IIce to minimize the dust pollution impact on flora through rain water halvestIng
shall be done.

The effective water sprinklers shall be installed at crushing units to suppress the dust
generated at the crushing unit.
Dumping of waste material in river water source shall be colup lately prohibited.

2.5.2

2.5.3

2.5.4

2.5.5

2.5.6

2.5.7

2.5.8

2.6. Washing units-waste water treatment:

2.6.1
}Vashing unit Ston.e crushe l-s shall construct adeqUate no. of caHh,..n de silting chambers
f:ollowell bY a CeMent concrete (Pucca) storage tank of adequate capacity From where
a:e tw£ISh wat: shell be re-circulated back in the washing activities lif;ed through a
gudge pump. The size of tanks to be decided based on capa;'ity of unit. – -- –-- - -’'
The stone crust?er units having washing plants shall construct sedimentation tanks as per
the plant capacity based on following calculations: - -- '

2.6.2

a)

b)

For washing units rcgu IaF water suppIy is required which needs to be regulated
tl11'?ugh Gn)und Watef Boatd/ ial Shakti ViI)hag concerned through meeting andregIstration .

tOO CPT washing of sand leads to - 1250 it. water is required i.e. about 1100 11
waste water is generated from production of sand.

e'g' A \va shing unit of a Stone Crusher with capacity of 2%in' it / second wdte1. supply
takes 30 minutes tQ pFOdUC¤: 400 CFT sand which means about:

21.';""h x 30” x 60"
1800 x 2%""h
4500-5000 Itrs. of water is required for production of
400 CFT sand.\,&
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EverY washing unit is required to built waste water de-silting chamber of ratIonal
capacity i.e. for example: if the capacity of unit is

. \&

Procedure for establishment and operation to be followed by the State Board:3

3.1.1

3.1.2

3.1.3

3.1.4

3.1.5

4. Latest technologies advancement and availabili£y of modern machinery and
equipments for setting up of stone crusher units:

Keeping in view the technological advancements, availability of modern machinery and
equipment, in the state following technologies shall be specifically linked with capacity of
the plant in following manner:-

b _„

• 10 Truck per day

-20 truck per day

The water would be tOO% recycled and there would be zero liquid discharge.
Verification of waste water silting chamber and rcQycling would be a mandatoIY
condition for Consenl to Establish & Rencwa! of Consent to Operate.

The State Board shall issue conditional “Consent to Establish" to the unit only after the
Joint Inspection Committee has recommended the case and the unit agrees to fulfill the
Poltutjon Control measures given in para-2.1 and 2.2 .
The State Board shall issue "Con s;ent to Opa'ale'’ only if the unit has taken measure to
comply with the conditions given in the “Consul! to Establish”.
Every unit shall get - monitoring for Air and Noise conducted regularly and submit the
reports to the State Pollution Control Board.
The State Board shall be the Authority to ensure the compliance of the Pollution
Control measures given on these guidelines/directions and shall do the necessary
monitoring of the unit as per schedule of monitoring approved by the State
Board/Department of Science & Technology, llimachal Pradesh, Shtmla.
Every unit shall follow any other direction(s) issued by the State Coventment from
tIme to tIme

Capacity of Stone
Crushing Unit

Up to 20000 Tons/year

I ,Rm>20.000 10

I'oncs/year

> 1 ,Qa:600 tones / year
and above

waste water chamber of minilnum 25.000 Its. of at
leas;I half of the expected waste want quantIty in one
go shall be provided.
R4inirtlum of 50.000 Its. of at least half of the expected
waste water quantity in one go shall be provIded.

Technology Covered shed

Conventional crusherstone
technologies, jaw crushing with or
without screening roll SC reenln
nin iiIT;iiang of raw
material at hoper with water spray
nozal of h inch per second
caDacij;\;TMlmmi;iii
Screener with wetting of ra\\
match,Il at hoper with water spray
nozal of 1/; inch per second
callacl

To cover conveyor belts as
well with nozdl spraycr on

beILs acoustICconveyor
ends
CloUd loop system to
cover conveyor belts with
acoustic enclosures, Nozais
$;prayer on convcyor bclts
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1-he amendments in the nt'tiiicaLi,in sllall be subject to any other order passed by Hon’!)Ie !-ligh
Court in CMP No. 8459 c'i- 2019 of CU/P No. 2067 of 2019 State of Hilnachal Pradesh & ors.
Petitioners/ applicants versus Bhag Singh & others. C\VP No. 4342 of 20 19 M/s Jai Mateshwari
Stone Crusher Petitioner/' OIljliica111 versus State of l-li:nacha! Pradesh & ors.

B)- order

Kalnlesh l:lulllar Pant. i AS
Principal Secretary (Env. S&T) to the

Governlnent of H imachal Prades]I

Endst. No. S’fE-E-(5)-9/20 : b Dated: Sh inl la-2, 29-06-202 1 .

Copy forwarded thr infor111.,. !tIll i„Id llcccssar\ action to:_
I The Secretary to tllr , ,o\ C111L)r. }'-li111achal Pradest1. sh im la_ 17 1 002

The SPS/PS to the ( i,icl-\linister/Ministers. H.p Shimld_2.
i- tIe Sr. Private Seer,- iary to the Chief Secretary to the GovernmeIlt vf I-I.p
All the Administra ti\ c Secretaries to the Government of H.p
All the Divisional C'.ki;lllrrissioners in HP
All the Heads oF Dc-liirt111ctrt in 1-1.p

All the Deputy Collll£!is,il>11cl's in 1 1. P

-)

3
4.
S.

6.
7.
8 All the Sulrcrintcn,lc', is .,I- I>IIiicc in 1].1)

9. The Director (En\ ,. \='i. ,( l-ccl1.}. !iiiTlil,.hal Pradesh
IO, The Niclnber Secl'cli II')'. Stitto ('ounci! For Science & 'l'ccllnologv+ I..IP.
I I . 'f lle Member Secret.I;}. II P State Pollution Control Board. Shimla-9
1 2. Al-R-cum-Under Sc’,':-ctiIry (La\v) to the Govt. of J-I.P Shinlla- 17] 002.
13. All the Municipal (
14. Ali lhc E.\ecu ti\ c

llinlachal Pradesh

':'l)(lj'flt IOns ]"l , p,
t ) fllccrb.'Sccrctal'ic s ol Municipal Councils/ Nag tu Panchayats in

15. Guard tlie

h-
(Satpa t n;;kq-G-*'*\

Joint secretary (Env..Sci.&’l'ech.) to the
Govt. of FI imac Ilai Pradesh

Phone No.0 t 77-262 ] 874

8
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIb4LA- 171009

HPSPCB No : 620 Date: 19/07/2024

Industry Registration ID: HP12836425 Application No : 12720989

To,
Thakur Enterprises Unit IV
VPO Dharampur, Tchsil Haroli District Una HP

Una
177209

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Conscnt to Opcratc' u/s 25/26 of Watcr (Prevention & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No
Date of issue :

Date of expi

Certificate Type
Previous CTE/CTO No. & Validi

CTO/BOTH/NEW/RO/2024/12720989
01 /04/2024

271 1 Of2024

NEW

2. Particulars of the Industry

Name & Designation of the Applicant
Address of Industrial premises

:jender Singh, (Pl vietol' )
Thakur Enterprises Unit IV,
YPO Dharampur, Teksi! Haroh District
Una HP.
Una- 177209

218.63 !akhs

0.

2064-Stone cr its Iters

Small

Una

Capital Investment of the Ind
Catcgo of Indu

of Ind
Scale of the Ind
Office District
Ca

Raw Materials (Name with quantity per day)

Raw Materials Quantiry
57000

Unit
M.T./YearSand, Stone & Bajri

Products (Name with quantity per day)

'This is computer generated document from HPOCMMS"
To verify this d6cument please scan the QR Code
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Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Sand & Bajri M.T./Year 57000 Infrastructure
IVlaterial

Details of the Effluent Treatment Plant

Type of Effluent

Septic Tank

Quantity

0.920

6Pre-treatment

Mode of Disposal

Description
Domestic

Quantity(in KLD)
0.920

Method of Treatment Method of Disposal

Soak Pit/Septic Tank Soak Pit/Septic Tank
Industrial Process Pre-treatment Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

No.of
Boiler/'Heater
/Evaporator/l
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'lleater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
NIT/hour or
KL/hour or
M3 /hour

Others Rotopactor & I Electricty
JaIV Machine

As per
Requirement

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name I Date/proposed
date of
installation

Efficiency(% redu
ction)

Final
concentration of
pollution beingemitted

Wind Breaking
Wall, Three
Layer Plantation,
Telescopic
Chutes, Water
Sprinkler
Covered
machinery

Others Mon Jan 01
00:06:00 IST
2024

99 % SPM less than
600
microgrammes/
Nm:3

Approved By

'This is computer generated document from HPOCMMS"
To verify this ddcument please scan the QR Code.
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Member Secretary
( H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
1. The Regional Officer, HPSPCB Regional Office Una for information with direction that all the consent conditions are

complied with and all the PCDs provided shall be maintained and operated to achieve thc norms.

AN IL ::JIllsrIfMd by

JOSHI 1££B;.: :#i?

Ann Joshi, IFS
Member Secretary
For & on behalf of

( H. P. State Pollution Control Board)

"This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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TERMS AND CONDITIONS

A.
1.

SPECIFIC CONDITIONS
This 'Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to Qhich the
applicant is or may be subjected to under this or any other Act.
The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this 'Consent to Operate’.

3.

4.
1) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and

Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amerided
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

n) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fUel within./outside premises, to avoid
public nuisance.

5.

D

n)

111)

This 'Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from tiara to time.
Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.
The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

IV)

6.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public S8wer System (as applicable):

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.
The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy theBoard regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

7.

8.

a)

b)

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.
The unit shall ensure that terminal manhole(s) at the end of each collection system and a

manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS'’
To verify this ddcument please scan the QR Code.
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C) The pollution control devices shall be interlocked with the manufacturing process of the
induitry (if applicable) and the authorized outlet and mode of disposal shall not be
change-d bitlio-ut the prior written permission of the Board. Unit shall not use any
unauthorized out-let(i) for discharging effluents from its premises.
Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

d)

9.

a)

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of -emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in 'Consent to Establish’.
The unit shall discharge air emissions through a stack of minimum height as specified in
'Consent to Establish’ and shall follow standards laid down from time to time.

b)

C)

d)

e)

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on nrel used for the corresponding steam generation & as per specification.
Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
'Consent to Establish’.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuei handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.
The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17:5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f)

g)

h)

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.
The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the indust1)' for measurement
of flow and for taking samples.

10.

11.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (if applicable).
The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).
The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause envbonmerital pollution.
The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
ihe boundary of the industrial premises and check air/water/noise pollution at source.

12.

13.

14.

15.

16.

Any guidelines issued by the Central Govemment/State Government/IVloEF/CPCB/SPCB/any
other authority concerned, shall be binding.
This 'Consent to Operate’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).
The Board reserves the right to revoke the 'Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from
time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under- the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & eontrol of Pollution) Act, 1981.

B. OTHER CONDITIONS

'This is computer generated document from HPOCMMS"
To verify this ddcument please scan the QR Code.
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1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable_
The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.
Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)- 11/2012, dated 29-05-2014 (if Applicable).
Brick Kiln units shall comply with the provisions of guidelines notified by the IVloEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (if Applicable).
Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (if Applicable).

2.

3.

4.

5.

6

7.
8

9.

10.

11.

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).
The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.
The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.
The unit shall put display Board indicati lrg environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equIpment.
Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

12.

C. SPECIAL CONDiTIONS

This is computer generated document from HPOCMMS"
To verify this document please scan the QR Code.
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1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.
2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.
3. This consent is subject to ratification of State Board or any litigation pending at any Court
0 raw
4. Unit shall ensure compliance to the notified widelines dated 29.06.2021 issued by the

5. Unit shall ensure compliance to the guidelines issued by CPCB before 17.10.2024
positively.
6. The Regional Officer shall ensure that the sampling of the crusher is conducted as per the
frequency prescribed by the State Board.
7. The mining operation shall be performed strictly as per the approved EMP and unit shall
comply with the conditions of EC, Grant order/Deed and PMTI
8. The unit shall immediately provide CCTV cameras and connect with the servers to display.
9. This consent is subject to Final outcome in Hon’ble NGT vide OA No. 358/2016 as well as
in Hon’ble High Court vide CWP No. 2067 of 2019 and subjected to the outcome/decision of
Hon’ble High Court CWP No. 4994 of 2023 titles as Subhagh Singh & Ors versus State of HP
and Ors
10. Unit shall apply separately for CTE/CTO-Expansion for Second EC dated 19.05.2023 of
mining lease area bearing Khasra Nos. 5452 & 5455/1 measuring 02-93-58 Hect. (Pvt.
Land/River Bed).

By Order
Member Secretary

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this ddcument please scan the QR Code.
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DISTRICT ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY(DEI AA) , DISTT UNA, HIM ACH AL PRADESH

MINISlltY or £NVIRONA{£N7' FOREST &.CLIMATE CHANGE GOVERNMENT OF INDIAp
AT MEETING II ALL C)/0 THE DEPU’IV COMMISSIONER DISTT UNA

No. DEI AA/Una/EC/201 Dated: IIP o& -2018

To
'. Rajcndcr Singh,

Prop. M/s That:ur Enterprises,Unit-Ill,
VPO Gondpur J8iahand, Tchsil Haroli Distt. Una (HP)

Subject:- Project proposal for extraction/collection of Sand, Stone & Bajri for
further use in stone crusher - Environmental Clearance-reg.

This has a referencc to your application dated 0151 March, 2018 seeking prior
Sir,

environmental clcaalnce for the above project under Environment Impact Assessment
Notification, 2006. The proposal has been appraised as per prescribed procedure in the light
of provisions under the Environment llupact Assessment Notification, dated 14111 September
2006 and ISat January 2016, on the basis of documents viz; Form-1 M, Prc feasibility report,
approved ruining plan etc. by thc District Expcn Appraisal Committee constituted by thc
compctcnt authority in its meeting held on 02nd April, 2018. The said project involves
following salient features:

(a) Project Type
(b) Project Location

Extraction/Collection of Sand, Stone & Baja.
Khasra Number 99 in over an area measuring

02-22-85 heel. falling in Mauza /Mahal_ + q•lg

Gondpur Jaichand, Tellsil Haroli, District Una
(HP)
57000 ’rPA

02-22-85 hect, (Private land)
(c) Project Capacity
(d) Mining Area
(c) Institutional Nlccllanisnrs

for Env. Protection The following will be responsible for
maintenance of APCD’s:& solid waste
Management sites
(i) Operational Phase: Project Proponent

(D \Vorking plan Strictly as per Mining Plan approved by
Geological \vinE of Industries department,
Himachal Pradesh
7 years from the date of issue(g) Validity period of EC

11lc DEI AA examined thc proposal in its meeting held on 28th May, 2018 and considered
the recommendations made by DEAC in its meeting held on 02"d April, 2018. After
considering the rcctnnlucndaaons of the District 1,c\'cl 1:xI)crt Appraisal Committee, thE
District l:cvcl Environnlclltat Impact Assesslncnt Authority accords Environmentll!
Clearance to tIlc prolcct ds pcr provisions of til A notification No: S.O.1533 dated 14'"
icptcnl1)cr 2006 and -S.O. (14 1 ) E dated 1 51l’ January 20 1(3 oF Ministry of Envirulll trent ?nd
1:,;rc:,t. Q01 subic.c,I to strict compliance ol' lcrl ils nIKI conditions as nrcntiOI ICd h''lo":- 'l'llc
i1111l\,)IiI\ re!,crvcs lhc rig!\IS III revise. rcvL\kc or ilnpohc additional c(urditinn at tIll) slaIN

Stl i{tt,clttl,•r \Ill'{ it I'l JI) \t > 1 tltlkr tr 1.11 tCll11 I'.'•\ It ItVf I •ll •t
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Part_A_ specific Conditions:

i

ii.

iii.

iv.

vie

Ye

vi.

vii.

viII.
ix.

IIIIIIIIII e

xi.

xii.

xiii a

Part-B- General Conditions:
No change in mining technology and scope of working should be made without prior approval of
the Ma£F&CC.
No change in the calendar plan including excavation. quantum of ordinary earth. (nlinor mineral>
should be lnadc.

:liZco;:):=:(F! I gIlt::i::atdoTllle liTit::q::ii::i:::b:!j:::r:lkL::::dy3E:::£§j::}:::jngJ:lITlIIg::::

i

ii

iii.

The project proponent shall obtain Consent to Establish and Consent to Operate from the Himachal
Pludul\ Pollution Control Board and effectively implement all the conditions stipulated therein.
En\'iromncnt clearance is subject to final order of the l-lon'ble Supreme Court of India in the matter
of Goa Foundation Vs. Union of India in \Vrit Petition (Civil) No. 460 of 2004 and Notification No.-
Z-i1013/98n0 14.1 A-II(M) dated 15.1.2016 & 20.1.2016, issued by Ministry of Environment Forest
& Climate Change, Govt. of India, as may:be applicable to this project.
EfTective safeguard measures shall be taken to control particulate matter level so as to ensure that
these are \\’ithin permissible limit.
Regular monItoring of ambient air quality shan be carried out and records maintained. The results of
monitoring shall be submitted to MoEF&CC and its Regional Office and CPGB, SPCB regularly.
Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and unloading
point and an transfer points. Extensive water sprinkling shall be mrried out on haul roads. It should
be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard.
The project proponent shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity the hydro-geological regime of surrounding area shall not be
afFected. Regular monitoring of ground water level and quality shall be carried out around the mine
lease area by establishing a network of existing wells and installing new piezometen during the
mining operation. The periodic monitoring [(at least four times in a year - pre-monscx)n (April MaY),
monsoon- (August), post-monsoon (November) and winter (January); once in each season)] shall be
carried out in consultation with the State Ground Water Board/Central Ground \Vater Authority and
the data thus (x)Uected may be sent regularly to the MoEF&CC and its Regional Office Dehradun,
the Central Ground Water Authority and’the Regional Director, Central Ground Water Board. If at
any stage, it is observed that the groundwater table is getting depleted due to the mining activitY,
necessary corrective measures shall be carried out.
The project proponent shall submit consent from tube \veII owner to provide water to cater the need
of lroiect
Ve'hicular emission shall be kept under control and regularly monitored. The mineral transportation
shall bc cnrried out ttuougr the covered trucks only and the vehicles cnrrying the mineral shall not be
overloaded.
No drilling and blasting operation shall be carried out.
Mineral handling area shall be provided with the adequate number of high efficiency dust extraction
system. jj3ading and unloading areas including all dIe transfer points should also have efficient dust
control arrangements. These should be properly maintained and operated.
Periodical medical examination of the workers engaged in the project shall be carried out and
records maIntained. For he purpose, schedule 6f health examination of the workers should be drawn
and followed accordingly.
The project proponent shall create civic amenities, slnitary facilities such as toilet and water tank,
teml;ora-ry shed -for the \yorkers including approach road to the villagers.
The' pro$ct authority shall implement suitable conservation measures to augment ground water
resot;n,is in the area in consultation with the Regional Director, Central Ground \Vater Board.
The project proponent shaH undertake all the commitments made during the pnsenta6on end
efTel+iive'ly addr iss the concerns raised by the committee members of DEAC as \veII as during
coruider;tion of the project, while implementing the project.
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once in six months. Provisions contained in notification no. B.29016/20/90/PCI-l dated 18.11 .2009
should be allowed for monitoring.
Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and information on safety and health aspects.
A separate environmental management cell (viIII qualified personnel should be set-up under the
control of a Senior Executive, who \viII report directly to the Head of the Organization.
Tbc funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the
MoEF&CC and its Regional Office located at Dehradun.
TIre pnjwt authors des should inform to the Regiona] Office located at Dehradun regarding date of
financial closure and final approval of the project by the concerned authorities and the date of start of
land development work.
The Regional Office of this Ministry located at Detuadun shall monitor compliance of the stipulated
conditions. TIle project authorities should extend full cooperation to the officer (s) of the Regional
Office by fumbLing the requisite data I information / monitoring reports.
The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard copies as well
as by e-mail) to the MoEF&CC, its Regional Office Dehradun, the respective Zonal OfTice oF
Central Pollution Control Board the State Pollution Control Board. The proponent shall upload the
status of oornpliance of the environmental clearance conditions, including results of monitored data
on their website and shall update the same periodially. It shall simultaneously be sent to the
Regional Office of the Ministry of Environment and Forests, Dehradun, the respective Zonal Office
of Central Pollution Control Board and the State Pollution Control Board.
A copy of the clearance letter shall be sent by the proponent to concerned Panchayat ZilaParisad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. Tbc clearance letter shall also
be put on the website of the Company by the proponent.
The State Pollution Control Board should display a copy of the clearance letter at the Regional
office, District Industry Centre and the Collector’s office/ Tehsildar's Office for 30 days.
The environmental statement for each financial year ending 31st March in Form-V as is mandated to
be submitted by the project proponent to the concerned State Pollution Control Board as prescribed
under the Environment (Protection) Rules, 1986, as amended subsequently, shall .also be put on the
website of the company along with the status of compliance of environmental clearance
conditionsand shall also be sent to the Regional Office of the MaEF&CC, Dehradun by e-mail.
The project authorities should advertise at lead in t\vo local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy of
the cleuulce letter is available with the State Pollution Control Board and also at web site of the
MoEF&CC at http://envfor.nic. in and a copy of the same should be forwarded to the Regional
Office of MoEF&CC at Dehradun.

IVe

Va

vi.

:

;

IVile

viii.

ixn

i
X+

xi.

xii.

xiiio

Part-C- Special Conditions:

i.

ii.

Green belt of the adequate width and density preferably with loeal species along the periphery of the
plot shall be raised so as to provide proteqtion against particulates and noise.
Ambient nobe levels should conform tb residential standards both during day and night. Only
limited necessary construction should be done during night time. Fortnightly monitoring of ambient
air quality (SPMT S02 and NOx) and equivalent noise levels should be ensured during construction
phase should be closely monitored during construction phase so as to conform to the stipulated
standards fixed by the competent authority.
The DEI AA reserves the right to add additional safeguard measures subsequentIY. if found
necessary, and to take action including revoking of the environment clearance under the provisions
of the Environment (Protection) Act, B986, to ensure effective implementalion of the suggested safe
guards and nteasllrcs in a dine bound and satisfactory manner.
All other statutory clearances shall be obtained, as applicable by the project propOnents.

iii.

iv.

SIt lityunckr Singh.Prop :\1 s ]’llaktlr l£nnrfulxcx Page 3 ofqI
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{+ .\ U Utc PNjNt Proponent in itv seek extension of validity period oF l{nvirolllucntut Clcnwnrx tIR :) iII Ict
the c\piry of wlidity period of the lie its per provisions contained in IIIA NOtinCntiUll, 200f1 :Incl
subsequent amc11dmclrt there under.
TIle Enviraluucnti\t C IcantIIce slut11 bc subject to lhc condition that the l’Inject ltrollollcln shall obtui ll
prior smr it ordcNrcncw ill ofluinit lg lease RuIn the conlpctcnt authority.
11rc Pm.tact Proponent shall carryaut activities proposed under CSR and dINI sutnnil tIle conIpliancc
report within a period of three months from the ditto of issue of this letter.
Urc Authority reserves the right to inspect the site at any nIne either tllrough indivitlll ill nlclnbcr ti or
callccavely as a team to ascertain whether the conditions as ilnposicd during IIte Brunt of
Environment Clc3mncc nrc being strictly adhered to by the project prop(InctR or not. In case of any
viahnon of these conditions, the Authority reserves the right to cancel the l:nvirtnuncnt (lcnnlncc
issued in favor of the project proponent and also to recommend the canccllution af luinin8 lease to
the Appmpd atc Autl\orit}\

vi b

vii+

viii+

htcrnbc}"Mlry
(DEIA A),DisH Und

Ends. No. DEIAA/UnatECno IS/ Dated : /2018

Copy to fbllowing for further necessary action:
L Ure Secret3ry Member (Environment). Ministry of En\'ironnrcnt Forest & Clilnatc Change, Indira

Parjammu Blrawan, Jor Badr, Road, Nc\v Delhi-110003
2. Tbc Chairman Centnll Pollution Control Board. nin I Parivcsh Bha\van. CBD-cunlofTice

Complex. East Arjun Nagar, Nc\v Delhi-110032
3- TIle Chainnan Himachat Pnldcsh, State Pollution Control Board. Shimla. 171009
q. Tlre Director (Environment, Science and Technology) to the GoHP, Shirnla. 171001
5. Advisor (IA), bHnistr)’ of Environment Forest & Climate Change, Indinr Paryavantn Bhawnn, Jor

BBl\ Road, Ne\v Delhi-1 10003.
6. Additional Pr. Chief Conservator of Ff>rests, Ministry ofEnvironrncnt Forest & Climate Change,

Regional Office, Dehradun C/O Forest Research Institute, PO Ne\\. Forest, Dehnrdun. Uttrdkhand
248006.

7. Nloniioring Cell, Ministry of Environnlent Forest & Ciinlate Charge, lndira Paryuvar an Bhawdnp
Jot Badr. Road, Nc\v Delhi-1 10003 . - -

8. Record File.

A

hI Secretary
(DEIAA),Distt Una

Sh- Rajcndcr Singh Prop . If s I Itttkur I lurrlwist's IIage { cu'4
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EC Identification No. - E023B001 HP169251
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Government of India
Ministry of Environment, Forest and Clirnate Change

(Issued by the State Environment Impact Assessment
Authority($EIAA), Himachal Pradesh)

To,
The Owner
RAJENDER SINGH
H. no 1 18, phase.Iv, Himuda colony, Rakkar, District-Una, Himachal
Pradesh. -174430

Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Subject:

'n\
JOaE
aaB

g
Iaa)C

•nni
y)
'nUll,
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Q)

EC
.gb
iS
Ba

g
g
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Sir/Madam,
This is in reference to your application for Environmental Clearance (EC)

in respect of project submitted td the. SEIAA vide proposal. number
SIA/HP/MIN/280095/2022 dated 25- Jun 2'02'2. T„he particulars of the environmental
clearance granted to the project are as below.

EC Identification No. EC23BOOI HP1692511.
2.
3.
4.
5.

6.

7.
8.
9.

HPSEI AA/2022/958
New

File No.
Project Type
Category
Project/Activity including
Schedule No.

B2
’1 (a) Mining of minerals

,Sh. Rajifldet Singh Prop: M/s Thakur
Enterpiises Unit-'iV
RAJENDER SINGH

Name of Project

Name of Company/Organization
Location of Project
TOR Date

Himachal Pradesh
N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

{e-signed}
D.C. Rana

Member Secretary
$EIAA - (Himachal Pradesh)

Date: 19/05/2023

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

File No. - HPSEIAA/2022/958 Date of Issue EC - 19/05/2023 Page 1 of 7

a; Scanned bath OKEN Scanner

360



-q 7 -

Statuary Compliance
This Environmental Clearance (EC) is subject to orders/ judgment of Hon'Oie Supreme Court of IndIa. don't>Ie HIgh
Court, Hoa'ble NeT and any other Court of Law, Common Cause Conditions as may be applicable

1

2 The Project proponent complies with all the slatu tory requirements and judgment of Hon'ble Supreme Court da led ?”
August 2017 in Writ PeHtion (CIVII) No 114 of 2014 in maHer of Common Cause versus UnIon of ind'a & Ors before
commencIng the minIng operatIons

3 The State Government concerned shall ensure that mining operation shall no! be commenced ali Inc entIre compensation
levied, if any. for illegal min,ng paid by the Project Proponent through theIr respectIve Depar:men: o! !vItal-9 & Gedogy tn
strtcl compliance of Judgmenl of Hon'bte Supreme Court dated 2'' August. 2C17 tn WrIt PeiiUcn (Cl'/u! \o 114 of 20:4
in matter of Common Cause versus UnIOn of India & Ors

4 This Environmental Clearance shall become operational only after receivIng ioFmal NBW I. C'eaF3n¤e irc)v Mo:F&CC
subsequent to the recommendations of the StandIng Committee of National Board for WiIclIffe . If applicaDle to the ?’olect.
ThIS EnvIronmental Clearance shall become operatIonal only after recetvln9 formai Forest Clearance jFC) uncle' the
provIsion of Forest Conservation Act, 1989, if applicable to the Projecl
Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively implement all ihe condliiocs
stipulated therein. The mining activity shaH not commence prior to obtaining Consent to Establish / Consent to Operate
from the concerned State Pollution Control Board/Committee
The pp shall adhere to the provision of the Mines Act, 1952, Mines and Mineral (Devetopmen! & Regu:at.on) Act 2015
and rules & regulations made there under. PP shall adhere to various circulars ISSued Dy DIrectorate General 3/lines
Safety (D(,MS) and Indian Bureau of Mines from time to time
The Project Proponent shall obtain consents from ali the concerned land owners. before start of m.ning operatlols as
per the provisions of MMDR Act. 1957 and rules made there under in respect of lands \which are not owned bY 'I
The Project Proponent shall loHov/ the mitigatIon measures provided in MoEFCC s Once MemcFan(lun No Z-
11013/37/2014.iA.II (M) dated 29th October. 2044. titled -Impact of mining actIvitIes on Habitatlons'Issues related to
{he m,nIng ProJects where in HabitaUons and VIllages are the part of mine lease areas or Habitalions ana v;lla9es ale
surrounded by the mine lease areaj{
Tne ProJect ?ropOnenl shall (,bt,lin necessary prIOr permission of the competent authorItIes 'or arawl ot reqUISIte qbarlt ity
of surrdce water and from CGWA for WIthdrawal of gR>una water for the pfojec!
A cxlpy of EC letter witl be marked to concerned -Panchayat / local NGO etc if any: 'ro’ll whom su99esl11)n /
representation has been received while processing the praposal.

10

11

12 SAte Pollution Control Board,'committee shall be responsible for display of this EC letter at its RegIonal office DIstrict
EC Identification Ndnd®Bk§glxFiHM©929bc©F8©M JRMIM6zW dEne of issue EC - 19/05/2023 Page 2 oF 7

q.

This has a reference to your proposa! No Sl/VHP/MIN/280C)95/2022 submitted online for grant of Environment Ctearance The
proposal has been appraised as per prescribed procedure in the light of provisions under the Environment Impact Assessment
NotificatIon, dated 14" September 2006 on the basIS of cocuments viz: Form-i, Pre-feasibility Report. £l/VEMP etc. by the State
Expert Appraisal Committee constituted by the competent authority in its 90- mee ling held On 23~ & 24:" March 2023 witn
Following features

SIA/HP/MIN/280095/2022
HP SEiAA/2022-958

: Extrection of Sand, Stone & Bajri.
Khasra number 6503/1 faRing in Mauza/Mohal-Badehra, Tehsil Haro ii, Dist!. Una. HP

a. Online SEIAA Proposal No,

Name & Address
Project Location with Khasra
Number
Jamabandi
Land Status
Project Capacity
Mining Area
Leases within 500 mtrs.
Letter of Intent

b.

C.

d.
e.

f.

g.
h.
i.

Jamal>andi for the year 2014-2015
Private Land.
58,726 TPA
02.95.10 Ha, Private land. river bed
No mining leases exist within 500 meters.
Letter of Intent issued on dated 09.08.2021
(Valid for one year i.e. up to 08.08.2022)
Strictly as per Working.cum.Environment i,4anagement Plan approved by Geo:ogical
Wing of Industries Department, Hlmachal Pradesh
Capital Cost- Rs.3.70 Lakhs, Recurring Cost- Rs.1 05 Lakhs,;PA
As per the Additional Condition irnposed at Sr No. L (1 )

The fOllOWIng will be responsible for maintenance of APCDs ana Solid Waste
ManaGement sites:
1) Construction phase: Developer/ Project Proponent.
ii) OperatIonal Phase Developer/ Project Prcponen!
5 Years or uplo the date of valtd minIng pian whichevef IS ear:ler

j. Working Plan

Proposed EMP Costs
Proposed CER Costs
Institutional
Mechanisms for Env.
Protection

k

I

m.

n. Validity period of EC

The SEiAA examined the proposal in its GIs! meeting held on 21s1 April, 2023 and considered the recommendat.ons made by
SEAC in Its 90- meetIng held on 23"1 & 24'i' March, 2023. After considering the recommendatIons of the State Level Expert
Appraisal CommiUee. the State level Environmental Impact Assessment Authority accords EnvIronmental Clearance to the project
as per provisions of the EIA NotMca Ion No. S.O. 1533 dated 1411' September, 2006 of Ministry of Environment & Forests. Gol
subject to strict compliance of terms and conditions as mentioned below. The Authority reserves the right to revise, revoke OF

Impose additional condition at any stage.

A.

5

6

7

8

9
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EC Identification

13

14

B,
1.

2

Water quality monitoring and preservation
In case, immediate mining scheme envisages intersection of ground water table. then Environmental Clearance shall
become operational only after receiving formal clearance from CGWA, in case, mining operation involves in:e8ecl Ion of
ground water table at a later stage. then PP shall ensure that prior approval from CGWA and MoEFCC ts in oiace befole
such mining operations. The permission fot intersection of ground '/later table shal! esseniia:iy De basec on ce tailed
hydro-geological sjyay of the area.
Regular monitoring of the gov,' rate of the springs and perennial nallahs flowing in and around the mine :ease shaH be
carried out and records maintain. The natural water bodies and or streams which are flowing in an around the village.
should not be disturbed, The Water Table should be nurtured so as not to go down below the pre-mining period. In case
of any water scarcity in the area, the Project Proponent has to provide water to the villagers far their use, A pre'ision far
regular monitoring of water table in open dug wall located in village should be incorporated b ascertain !he impact of
mining over ground water mb Ie. The Report on changes in Ground water level and quality shat' be subrl:tied on six'
monthly basis to the Regional Office of the Minisiry. CGWA and State Groundwater Department : Stale Po liu IIon Control
Board & SEIAA
Project Proponent shaH regularly monitor and maintain records w r.t. ground water ievel and qbaEl ty in ana arouna the
lnine lease by estabIIShIng a network of existing v/dIs as \veII as new piezc)'meter lnstaU2Hon S during the mIn'ng
operation in consultation WIth Central Ground Water Authority/ State Ground Vfaler Oepanment The Report on changes
In Ground water level and quality shall be submitted on six-monthly basis tO the Regional OnCe of the Ministry. CGWA
and State Groundwater Department / State Pollution Control Board.
The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ springs and perennIal
nallahs existing/ Rowing in and around the mine lease and maintain its records. The project proponent shall underiake
regular monitoring of water quality upstream and downstream oF water bodies passing within and nearby/ adjacent to the
mine lease and maintain its records. Sufficient number of guN les shall be provided at approprIate places WIthin he lease
for management of water PP shall canyout regular monitoring V/ r.t pH and tnciuded the same 'n monItoring plan- The
parameters tO be monitored shall include their water quality vis-a-vis suItability for usage as per CPC3 cnter:a and flow
rate, it shall be ensured that no obstruction and/ or alteration be made to water bodies during rnlnln9 operations without
justin(.auon and prior approval of MaEFCC. The monitoring of water courses/ bOdIes exIstIng in lease area shall be
carried out four times in a year viz. pre.monsoon (April-May), monsoon (August}, post-monsoon (Novembe:) and w'in:er
{January) and Ihe record of monitored data may be sent regularly to Regional Office. MOEFCC, SEIAA CenFal Grouna
Water Authority and Regional Director. Central Ground Water Board. State Pollution Control Board and Cee:rai Pollution
Control Board. Clearly shOWIng the trend analysis on six-monthly basIS
Quality of polluted water generated From rnlnlng operations whIch InclUde ChemIcat Oxygen Den:and {COD) in mines run'
off acId mIne a:a,nage ana metal contamination in rjnofF sinai' be morIlcred ale!'g wiIF -cIa, Suspended So' ids :-DS)
Dlssolvea bxygen (DO), PH and To ial Suspended Soil CIS (ISS) The monitored aata sha!' be dpioaaea ap ::C 'aCbS ie at

the company as well as displayed at the project site in puk}bc aomaln. on a disPlay bcatd, at a sui:able locai.on Fea’ ale
main gate of the Company. The CIrcular No. J, 20012/1/2006'IA.It (M) dated 27.05.2009 issued CY MK:isbY ol
Environment, Forest and Climate Change may also be referred in this regard
Project Proponent shaII plan, develop and implement rainwater harvesting measures on long term basis to augment
ground water resources in the area in consultation with Central Ground Water Board/ State Groundwater Department. A

Nd9P®b93900q©©q wgBiectyr@rM9e ql#§b?xx#§99Me§Wgl8NfMc@eq©(MSi"waIFYage 3 of 7

C.
1

2

3

4

5

6

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in at least two local
newspapers, one of which shall be in vernacular language oF the concerned area The adverbsement shall be done withIn
7 days o! the issue of the clearance letter mentioning that the Instant project has been accorded EC and copy Of ne EC
letter is avaIlable with the State Pollution Controt Board/Committee and web site of the MinIslry of EnvIronment, Forest
and Climate Change (www.partvesh.nic.In) A copy of the advertisement may be forwarded to the £oqcerced MoEFCC
Regional Office for compliance and record
The Project Proponent shall inform the SEIAA for any change in ownership of the mining lease. In case there iS any
change in ownership or mining lease is transferred than mining operatIon shall only be carried out after transfer oF EC as
per provisions of the para 11 of EIA Notification, 2006 as amended from time to time

Air Quality Monitoring And PnsewaUon
The Project Proponent shall install a minimum of 3 (three) online AmbIent Air QuaIIty MonItorIng Stations v/'In 1 {one} in
upwind and 2 {t\vo) in downwind direction based on long term climaiobgicat data about wind direction such :hat an angle
of 120' is made between the monitoring locations to monitor critical parameters. relevant for rn:nIng operations. of aIr
pollution viz PMI C), PIU2,5. NO2, CO2 and 802 etc. as per the methodology mentioned in NAAOS Notiqcauon No B.
29016/20/90/PCI/i, dated 18.11.2009 covering the aspects oF transportation and use of heavy machinery in the impact
zone. The ambient air quality shall also be monitored at prominent places like ofIce building. canteen etc. as Per he site
condition to ascertain the exposure characteristics at specific places. The above data shall De dlgltalty dIsplayed within 03
months in front of the main Gate of the mine site
Effective safeguard measures for prevention of dust generation and subsequeni suppression (IIke regular water
sprinkling. metalled road construction etc.) shall be carried out in areas prone to air pollution wherein high evels of P!'/110
and PM2 5 are evIdent such as haul road. loadIng and unloading point and transler poInts The FugItIve duSt emISSIons
from all sources shall be regularly controlled by InStallation of reqL:'red equipments'; rnachlner'es and navenbve
maIntenance Use 01 suEable waieF.sotuHe chemIcal aust SJpptesslng age'ItS F’lay be explCFed lo! be:la eifec!:veness oi
dust control system. It shall be ensured that air pollution level conform lo the standards prescnoed Dy be MoEFCC/
Central Pollution Control Board
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7 IndustrIal waste water (workshop and waste ;water from the mine) should be properly coliecied ana treated so as to
conform to the notified standards prescribed from Bme to time. The standards shall be prescf IDea throygr' Consent to

Operaie (CTO) issued by concerned Stale Pollution Control Board (SPCB). The workshop eff]uent shaN be treated after
its initial passage through OII and grease trap
The water balance/water auditjng shall be carried out and measure for reducing the consumption of water shail be !aken
up and reportgd to the Regional Office of the MoEF&CC. SEIAA and State Pollution Control Board/Conlrni:lee

8

D. Noise and vibration monitoring any prevention
1 The peak partICle velocliy at 300m dIstance or WithIn the nea'est nabllallorI. wttlctteve! :I closer SIlah be moni:ored

periodically as per appIIcable DCMS guIdelines

2 The lluminauon and sound at night at project sites disturb tho villages in respect of both numan and animal population
Consequent sleeping disorders and stress may affect the health in the villages located close to minlng operations
Habilaiions have a right br darkness and minimal noise levels at night. PPs must ensure that the biologIcal clock of the
villages is not disturbed; by orienting the floodlights/ masks away from the villagers and keepIng the noIse levels well
within the prescdbed limits for day /night hours,
The Project Proponent shaH take measures for control of noise leve+s below 85 dBA in the work environment, The
\yorkers engaged in operations of HEMM. etc. should be provided WIth ear plugs /muffs All personnel InCl Jding la90rers
working in dusty areas shall be provided with protective respIratory devices along with adequate trainIng. awareness and
inFormation on safety and health aspects, The PP shall be held responsible in case it has been bund tha! workers/
personals/ laborers are working without personal protective equipment.

3.

Mining plan
The Project Proponent shall adhere to the working parameters of mInIng pan which was submItted at the ime ot EC
appraisal wherein year.WIse plan was mentIoned for total excavation 1_e quantum of mineral, =waste. over burden later
burden and top soii etc No change in basic mIning proposal like mining technology, total excavatIon. Tirerat & was:e
prodUctIon, lease area and scope oF working (viz. mdalad oi mInIng, overburden & (lump nlanagemen t O 3 & dump
rninlng, mIneral transportation mode. ultImate depth of mining eic.} shall not be carrIed out without prIor apnrovai of the
SEI AA. WhICh entail adverse envIronmental impacts. even if it iS a part oF approved mlring Dan modIfied after grant of EC
or 9rantea by State Govt. In the form to Short Term Permit (STP). Query IIcense Or any other nar"e
The Project Proponent shall get Ihc FInal Mine Closure Plan along with Flnanclai Assurance appn'/ec from IndIan
Bureau of Mines/Department of Mining & Geology/Department of Industries as required under the Provision of the I'JMDR
Ac£, 1957 and Rules/ Guidelines made there under. A copy ot approved final mine closure plan shall be subnUt lea wiihin
2 months of the approval of the same from the mmpelent authority to the concerned Regional Office of the MinIstry of
Environment, Forest and Climate Change & SEI N\ for record and verification
The land-use of the mine lease area at various slages of mining scheme as wet? as at the end-of'life shall be gove'ned as
per the approved Mining Plan. The excavation vis-d.vis backfiHing in the mine iease area and correspor:dMg afioreslabon
to be raised in ihe reclaimed area shall be governed as per approved mining plan. PP shall ensure the IIO" tO'Ing allo
management of rehabilitated areas until the vegetation becomes self-sustaining. The complianCe StatuS ina I be
submitted half-yearly to the concerned Regional Office, MoEFCC & SEIAA?„
Land reclamation
The Overburden (O B.) generated during the mining operations shaH be stacked at earma'ked OB dump s:te(s) only and
It should not be kept acIIve for a :ong perIOd of time. The physIcal parameters of the OS dumpS I ke he1 gat. Wl{jtF' and
angle of slope shall be governed as per the approved MIning Plan as per he guldel}nes/clr CUtaIS issued by D G.M S v/ F i
safety in mining operations shaH oe strIctly adhered to maIntaIn the stabIlity o! toP soil/OB dumps The toPSOil shall be
used for land reclam8Uon and plantahon
The rejecywaste generated during the mInIng operatIons shall be stacKed at earmarked v/as le dump SI Ie{s} OnIY The
physIcal parameters o( the waste dumps like height. WIdth and angle of slope shall be governed as per Inc approved
Ql;ling Plan as per the guidehnesk,irculars issued by DCMS w.r,t. safety in min}rIg operations shall be strictly adhered to
main iain the stability of waste dumps
The reclamation of waste dulno sites shaH be done in scientific manner as per the Appn)yea M:ning Plan c:ual
Progressive Mine Closure Plan.
The slope of dumps shall be vegetated in scientific manner with suitable native species to maIntain the siope siablllty,
prevent erosion and surface (un off . The selection of local species regulates local cli:nattc parameters and neIjl !"
bdap(atiarr of plant species to the microclimate. The gullies formed on slopes should be adequately taken care of as it
impacts the overall stability of dumps. The dump mass should be consoIIdated with the help of dozer! COrnpaCtCrs thereby
ensuring proper filling/ leveling of dump mass- in critical areas, use of geo textiles/ geo-memlxanes ' daY l:nels ;
Bentonite elc shaH be undertaken for stabilization of me dump
The Project Proponent shall carry out slope stability study in case the dump height IS mOre han 30 metus The slope
stability ,eport shall be submitted to concerned regional office of bHoEF&CC & SEI AA
Lalch (rains seIIIirIg tanks and siltation ponds of appnpr;ate size shall be constructed are wd the mine '.'.'orkln9. rnlneral
yards and Top soil k)B/Waste dumps to prevent run off of water and now of sedirnents directly IntO the wah’ 90dles
iNallah/ RiveF,,' Pond etc.) The (,oliec.'!ed VIaler should be ubtlzea fo' waie'ing ing mine area roads green bell
deveIopmen I, piani?![ton etc. The draIns,' sedImentatIon sumps eic sra!! be de-sIsed regularly sarbcu18iy afte; monsoon
season. and maInlalned properly

5.

6
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7. Check dams of appropriate size, gradIent ana length shall be constructed around mine pit ard OB dumps to prevent
storm run'oH and sediment now into adjoining water bodies. A safety margin of 50% shall be kept for desIgnIng o! sump
structures over and above peak rainfall (based on 50 years data) and maximum discharge in the mine and its adjoIning
area which shall also help in providing adequate retention time period thereby allowing proper settling of sediments/ sat
materIal. The sedimentatIon pits/ $umps shall be constructed at the corners of the garland drains
The top SOIl, if any, shalt temporarily be stored at earmarked site(s) within the mine lease only and should not be kept
unuHized for long. The physical parameters of the top soil dumps like height. width and angle of slope shall be governed
as per the approved Mining Plan and as per the guidelines framed by DGMS '#.r.t. safety in !nining opera lions snail be
strIctly adhered to maintain the stabilily of dumps. The topson shall be used for land reclamation and plantatlon ourpose
The mining lease holders shaH. after ceasing mining operations. undertake re-grassing !he mJnlng area and any olher
area which may have been disturbed due to their mining activities and restore the land to a condition Mlich is fIt for
growth of fodder, flora, fauna etc.

8,

9

G
1,

Transportation
No Transportation of the mInerals shaH be allOwed in case of roads passIng throUgh villages/ habitat:ons in SOOn cases
PP shall construct a bypass road for the purpose of transportation of the mlnefai$ 1eaving an adequate gap (say at least
200 meters) so that the adverse impact of sound and dust along WIth chances ef accldenls could be nlitigaled A;! cosis
resulting from widening and strengthening oF existing public road network shaH be borne by the PP in can$uiiauGF VV.in

nodal State Govt. Department. Transportation of minerals through road movement in case of ex}stIng village/ rural roads
shall be allowed in consultation with nodal State Govt Department only after required sheng:hen'ng such that the
carrying capacity of roads is increased to handle the traffic bad. The potluiion due to transportation ioad on the
environment WIll be effectiveEy controlled and water sprinkling wiN also be done regularly. Vehicular emissions shall be
kept under control and regularly monitored. Project should obtain Pollution Under Control {PUC) certIficate for alt :he
vehicles from authorized pollution testing centers
The Main haulage road within the mIne lease should be provided with a permanent water sprinkIIng arfangemen! !or cius:
suppression. Other roads within the mine lease should be welted regularly with tanker-mounted water sprinkIIng system
The other areas of dust generation like crushing zone, materIal transfer points, material yards etc should invariably be
provided with dust suppression arrangements. The air pollution control equipments like bag Rlters, vacuum suction hoods.
dry fogging system etc. shall be installed at Crushers, belt-conveyors and other areas prOne to air poj£yl ion. The belt
conveyor should be fully covered to avoid generalon of dust VIbile transportation. PP snail !akc necessary measures !o
avoid generation oF fugitive dust emissions.

2,

H

l
Green Belt
The Project Proponent shall develop greenbelt in 7 5 m wide safety zone all along tae m,ng lease boundary as per £he
guIdelines of CPCB in order to arrest pollutIon emanating from rnining operations WIthin Ihe lease The h’hole Green belt
shall be developed withIn First 5 years startIng from windward side of the actIve rnlni’Ig area The deva'opHy I of
greenbelt small be governed as per the EC granted by the SEIAA lrrespecHve oi the stipulatIon mage r 3pprovea II tna
plan
The Project Proponent shall canyout plantation/ afforestation in backfiRed and reclaimed area of mInIng lease, around
water body, along the roadsides, in community areas etc. by planting the native species in consultation v/iIb the State
Forest Department/ Agriculture Department/ Rural development department/ Tribal Welfare Department/ Gram
Panchaya! such that only those species be selected which are of use to the local people. The CPCB guidelines ;n this
respect shaH also be adhered. The density of the trees should be around 2500 sapIIngs per Hectare Adequate u.age tory
provision shall be made For protection and care of trees.
The Projet,i Proponent shall make necessary alternaiive arrangements for IIvestock feed by developing grazl 2g tara ',VI:h

a view to compensate those areas which are coming within the mine lease The development of SUCh grazing lane shaII
be done in consultation with the State Government. In this regard, Project Proponent should essentially lnlplemen! the
directIons of the Hon'b Ie Supreme Court wtth regard to acqu}sition of grazing land The sparse trees on such g'azing
ground. which provide mid.day shelter From the scorching sun. should be scrupulously guarded proiec ted against feI;ing
and plantatIon of such trees should be promoted
The Project Proponent shall undertake all precautionary measures for conservaUi>a ana 3roteci IOI I ot encla'i9ered i'Ora
and fauna and Schedule I species durIng mining operation, A WildIHe Co;:serva!!on Plan shall oe prepared foi the same
clearly delfneaUng aciion to be taken for conservation of flora and fauna The Plan shall be apProvea by ChIef VI.;Iia ,He
Warden of the State Govt
And irnplemented in consultation with the State Forest and Wildlife Deparlment A copy oF Wildlde ConservaU91: Plan and
its irnplementa tion status (annual) shall be submitted to the Regional Office of the Ministry & SE IAA

2.

q„
3.

4

5

Public hearing and human health Issues
The Project Proponent shall appoint an OccupaBonal Health Specialist for Regular as well as Penocllcal medtca1
examination of the workers engaged in the mining activities, as per the DGMS guidelines The records s-d: nc
maintained property. PP shaH also carryout Occupational health check-ups in respect of workers WhICh are hav'ng
aIlments like BP, diabetes. habItual smoking. etc. The check-ups shall be undertaken once in S.x months and necessary
remediat/ p,evenBve measures be taken. A staius report on the same may be sent to McEFCC Regienat OKice SEiAA
and DGMS on half-yearly basIS

1

2 The Project Proponent must demonstrate commitment tO work towards 'Zero Harm' !rorn meir rllnIng ac:tv it:es and carry
out Health Risk Assessment (HRA) for identification workplace hazards and assess Ihei' poler tial rjSkS :a heallh and

1
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l+r
proponent shaH maintain accurate and systematic records of the HRA The HRA for neighbourhood has lo focus on
PUbIIC Health Problems like Malaria. Tuberculosis. HIV, Anaemia. Diarrhoea in children under five, res9iralcry infections
due to bio mass cooking The proponent shall also create awareness and educate the nearby comnlcnl ty and byorkers ior
SanItation Personal HygIene. Hand washIng. 'lot to detecate in open, Women Health and Hygiene (Providing San,lary
Napkins). hazard of tobacco and alcohol use The Proponent shaH caryou! base line FtRA For ali the category of ,va'kers
and thereafter every five years
The Proponent shall carry out Occupational heaiih surveillance which be a port of HRA and include Bioicgica! !vlc"ltcrin9
where practical and feasible, and the tests and investiga lions relevant to the exposure (e.9. for Dust a X.Ray chest For
Noise Audiometdc; for Lead Exposure Blood Lead, For-Welders FuR 0phthalmoto9ic Assessment, for Manganese Miners
a complete Neurological Assessment by a Certified Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic
Chromium' Fortnightly skin inspection of hands and forearms by a responsible person. Except routIne tests all legs
would be carried out in a Lab accredited by NABH. Records of Heallh Surveillance must be kept for 31) years induglng
the results of and the records of Physical examination and tests. The record of exposure due b manna is like AsBestos,
Hard Rock MIning. Silica, Gold, Kaolin. Aluminium. Iron. Manganese. Chromiunr. Lead. Uranium need to be 'la'ICed over
to the Mining Department of the State in case the life of the mine is less than 30 years. it would be obIIgatory !or the State
Mines Departments to make arrangements for the safe and secure storage of the records including X.Ray Only
conventional X-Ray will be accepted for record purposes and not the digital one). X.Ray mus i meet ILO crIteria (17 x ' 4

Inches and of good quality).
The Proponent shall maintained a record of performance indicators for workers which incluaes (a) there should not be a
significant decIIne in their Body Mass index and it should stay between 18 S .24 9 (b> 1.he rinal Chest X-Ray compared
with tRe base line X-Ray should not show any capacities ,{c) At the crd o' l:lelr ieavlr'.g :on l’!e'u $t'OL iIa ce rv_’ :)!r"'luticrt
in their Lung Functions Forced Expiratory Vo,urne in one second {;EV-}.Forced VIta, Capac ty {;VC), ara :tIe ratIO)
unless they are smokers which has to be adjusted and the effect of age (d} theIr hearing sIlodId not be af'ected As a

prOOf an Audlogram {first and lasi need tO be presented), (e) they should not have deve:or)ed any PersIstent BacK oai'I
Neck PaIn. and the rnovernent of their Hip. Knee and other joints should have normal range of movement. in they should
not have suffered loss of any body part. The record of the same should be submitted to the RegIonal Office MoEFCC &
SEIAA annually along with details of the relief and compensation paid to workers having above Indications
The Project Proponent shall ensure that Personnel working in dusty areas should wear proiective respjratory devices and
they should also be provided WIth adequate training and $nfarmatton on safety and health aspecl$
Project Proponent shaH make provision for the housing for workers/labours or shall construct labour can bs within.'cu:side
(company owned land) with necessary basic infrasbucture/ facilities like fuel for cooking, mobIle totle:s. mcb e STP safe
drinking waier, medical health care. cr6che for kids etc. The housing may be provided in the form of {enpora’y st'uctt,res
wrich can Be removed aFter the completion of the project related lnFrastruciure. The domestic waste wa{er SI'OU iO be
treated with STP in order to avoid contamination oF underground water.
The activi iies proposed in Action plan prepared for addressing the issues raised during the nub;ic HearIng shal: be
completed as per the budgetary provisions mentioned in the Action Plan and within iFe $apu.a led time iraTe The Sta:us
Report on implementation of Action Plan shall be submitted to the concerned Reglona- C>fftce of the M:n.s:fy SEI AA
along with DistrIct Adminlstrahon

3

4

5.

6.

7

Corporate Environment Responsibility (CFR)
The actiVItes and budget earmarked for Corporate Envlronrnenlal ResponsibIlity (CCR) as Bef Ministry's 0 M No 22.
65/2017.IA II {M) dated 01.05 2018 or as proposec by EAC shot. ia be kept i" a scoa’ate bank acco'„''I '’'e a£!iv I es
proposed for CER shall be implemented in a tune bound manner and anI"ial report of lmpterrtenlatloq oi :nc same aiong
w+1 documentary proof viz. photographs. purchase documents, latitude & longitude of inkasFuckie Ce'.'elopea & road
constructed needs to be submitted to Regional Office MoEF&CC & SEiAA annually along WIth audltea s:alemen t.
Project Proponent shaH keep the funds earmarked for environmental protection measures in a separate accoJnt and
refrain from diverting the same for other purposes. The Year wise expenditure of such funds should be reported to the
MoEFCC and its concerned Regional 0Ffice & SEI AA,

q.
J.

1

2,

K

1

2.

3

Miscellaneous
The Project Proponent shall prepare digItal map (land use a land cover) of the enlire :ease area once 'n five years
purpose of monitoring land use pattern and submit a report to concerned RegIonal Office of the VtoEFCC & SE:AA
The Project Authorities should inform to the Regional OFfice & SEIAA regarding date of financial closures and 6nal
approval of the prOject by the concerned authorIties and the date of start of land development WOrk
The Project Proponent shall submit six monthly compliance reports on !he status oF the implementation of the stlp .1;alec
environmental safeguards to !he MOEFCC & ItS concerned Regional Office. SEIAA. Cenka: Pollubo'1 Control Boarc and
State Pollution Control Board
A separate 'Environmentel Management (;eIF M th suItable qualified man90wer should Be set'up ynde' t'e cartlroI of a

Senior Executive The SenIor ExecutIve shall directly report to Heac of :he O'ganlzalloa Adecuate number of aba FRed

Envlronmerltal SCIentists and Mining EngIneers shall be appointed and subrnlt a report to RG Mo:FCC & SE;AA

The concerneo Regional Office of the MoEFCC shall randomly monItor comp,lance of the stIpulated co-Id:t cns fDe
project authorities shou id extend full cooperation to the MoEFCC officer(s) & compete" I Authority by to'nisF'-rIg the
requIsite dala / informatIon / monitoring reports.

4

5

L Additional Conditions
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The capital cost {@ Rs. 4.00 tac s per s ha.) under CER, shall be deposIted in Inc form of Demand Draft to the office of
Director (DEST), GOHP, The Director (DEST) shall device a plan for this purpose within one month for that area in

consultation with project proponent
The project proponent shall sensitize and create awareness among people working within the project area as we! as its
surrounding area on the ban of SUP in order to ensure the compIIance of NotifIcatIon published by MoEF acc on
12/08/2021 A report, along WIth photographs. on the measures taken sha:i also be Inc'uded iQ !he SIX rnonthiy
cornpliance reports being submitted by the proJect proponenis.
The project proponent shall submit kml file of land, with revenue records. own£rsntp deiaiis proposed !or undert3klrg
plantation under EMP for monitoring purpose
The project proponent, before start of mIning operations. shall install CCTV cameras on Ihc mInIng sae covering all
angles of mining site including entry & exil points, These cameras shaII be then and tamper p'oor. Where
electricity/power is not available solar energy based cameras shall be !nstailed WIth adequate balle'y backups, Date-wIse
VICleo records w.r. i. CCTV camera shall be hosted & stored on line and onIIne po'taI IInk WU be shared with the office of
Director'cum-Member Secretary, HPSEIAA through official e-mail: dbE-hp@nic.In V

Ld

I Member Secretary
State Level Environmerit Impact Assessment AuthoRly

Himachal Pradesh

2.

3.

Ends!. No As Above
Copy to following for further necessary action:
1. The Secretary (Environment), Ministry of Environment, Forests & Climate Change {MoEF&CC), Goi

Bhawan, Jor Ba9h Road, New Delhi - 110003
The ChaIrman, Central Pollution Control Board, Him Parivesh Bhavlan. CBD-cum-office Complex
Delhi- 110032
The Chairman. Hlmachai Pradesh State Pollution Control Board. Shimia.174009
The DIrector (Environrneni. Science & Technology) to the GoHP. Shimla.171001
TIle AdvIser (IA). MoEF&CC. Col, Indira Paryavaran Bha'wan, Jor Bagh Road. NeFf £)elhi - ?' 0003
The integrated RegIonal Office. MoEF&CC. CGO Complex, Shlvalik t<hanG Longwood Shlrnia qP-1 ; if Jr
The MonitorIng Cell. MoEF&CC.Col, Indira Paryavaran Bha\'Ian. Jcr Bagh Road. New DethI . 1 ' 0C03
Record File

2

Dated: 2023.

Incl+ra Pafyavafan

East Arjun Na9ar Nelly

3

4
a

8
7

3

a
„I',:kI:=

tate Level Environment Im Wet AHS::bTll!!Lo£!i

Signature-'lW\Verified
Digitally sign:aHb93h. D.C. Rana
M6rnb6r Sacreta#
Date: 5/19/202:3:13:43 PM
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9/9/24, 11 :33 AM Gmail - Original Application NO. 666 of 2024 titled as Om Prakash & Ors versus State of Hirnachal Pradesh & Ors.

Aw\IBWtt 1 2,

W& Grylai! Regional Officer Una <pcbrouna2@gmail.com>

Original Application NO. 666 of 2024 titled as Om Prakash & Ors versus State of
Himachal Pradesh & Ors.

Mining Officer <miningofficeruna@gmail.com> Sun, Sep 8, 2024 at 2:05 PM
To: Narender Sharma <narendersharma.cpcb@gov.in>
Cc: Deputy Commissioner Una <dc-una-hp@nic.in>, pcbrouna2 <pcbrouna2@gmail.com>

Thank you for your inquiry regarding mining activities and production quantities for M/s Shree Rudra Stone Crusher
and M/s Thakur Enterprises Unit-III. I would like to address your questions as follows:

Regarding M/s Shree Rudra Stone Crusher:
No mining activities were carried out in the lease area, as the crusher only received consent to operate from the
Pollution Control Board in July 2024. Therefore, there is no production data to report for the years 2021 , 2022, and
2023 under the Environmental Clearance (EC) granted on July 15, 2021.

Regarding M/s Thakur Enterprises Unit-III:
It is informed that the production details for M/s Thakur Enterprises Unit-III for the years 2018-2023. May kindly
treated as nil please as the Stone crusher unit III is not established yet . PCB issued Consent to operate for Unit IV in
July 2024
This is for your information and necessary action please

Regards
Mining Officer
Una

[Quoted text hidden]

https://mail.google.com/mail/u/0/?ik=5986470a1 f&view;pt&search=all&permmsqid=msg-f: 1809616261946308479&simpl=msg-f: 18096162619463. . . 1/1
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/D & 2LT\YUM\IHL 13

W.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No : 619 Date: 19/07/2024

Industry Registration ID: HP12614365 Application No : 12724502

To,
Shrec Shree Rudra Stone Crusher and Screening Plant Unit Il
VPO Dharampur, Tehsil Haroli District Una HP

Una
177209

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981.

With rcfcrcncc to your application for obtaining 'Conscnt to Opcratc' u/s 25/26 of Water (Prcvcntion & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control ofPdllution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No

Date of issue
Date of
Certificate
Previous CTE/CTO No. & Valid

CTO/BOTH/NEtV/RO/2024/12724502
i 2/07/2024
31 /03/2025

NEW

2. Particulars of the Industry

Name & Desjgnation of the Applicant
Address of Industrial premises

'it Sharma, (Pr\ rtor

Shree Shree Rudra Stone Cn{sher and
Screening Plant Unit iI,
VPO E)harampur, Tehsit Haroti District
Una HP.
Una- 1 77209

58.58 laicbs

Orange
2064-Sione crtls}rers

Small
Una

Capital Investment of the Indus'

Category of Indus
Type of Industl
Scale of the Ind
Office District
Capaci
Raw Materials (Name with quantity per day)

Raw Materials Quantiry
7516.6

Unit

M.T./YearBoulders and Sand

Products (Name with quantity per day)

“This is computer generated document from HPOCMMS'’
To verify this document please scan the QR Code.
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Name of
Products

Sand & Bajri

Unit Quantity Intermediate
Product

Principal Use

M.T./Year 7516.6 Infrastrure Use

Details of the Effluent Treatment Plant

Type of Effluent

Septic Tank

Quantity
0.400

6Pretreatment

Mode of Disposal

Description
Domestic

Quantity(in I(LD)
0.400

Method of Treatment Method of Disposal

Soak Pit/Septic Tank
Pre-treatment

Soak Pit/Septic Tank

Industrial Process Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

No.of
Boiler/'lldater
/Evaporator/l
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'lleater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consunrption
rate in
IVIT/hour or
KL/hour or
M:3 /hour

Rotopactor & I ElectrictyJaw Machine
As per
Requirement

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name I Date/proposed
date of
installation

Efficiency(% redu
ction)

Final
concentration of
pollution being
emitted

Wind Breaking
Wall, Telescopic
Chutes, Three
Layer Plantation,
Metalled Road,
Water Sprinkler
etc.

Others Mon Jan 01
00:06:00 IST
2024

99 % SPM<600.00
Microgram per
cubic meter at all
time

Approved By
Member Secretary

( H. P. State Pollution Control Board)

'This is computer generated document from HPOCMMS”
To verify this ddcument please scan the QR Code.
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/ / DC

Endst. No.:

Copy To:-
1.The Regional Officer,HPSPCB,Una for information and shall ensure to operate the unit as per consent condition with
adequate PCDs.

ANIL :UPXF
JOSHI ?#4l?:&#

Ann Joshi,IFS
Member Secretary
For & on behalf of

( H. P. State Pollution Control Board)

'This is computer generated document from HPOCMMS"
To verify this document please scan the QR Code.
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TERMS AND CONDITIONS

A.
1.

SPECIFIC CONDITIONS
This 'Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial p]ant, operation or process or any treatment and disposal system or an
extension or addition thereto.

2 Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3.

4.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this 'Consent to Operate’ .

i) The unit shall ensure compIiancQ of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& DeITm li jion Wa§te Management Rules, 2016 and Manufacture, Storage & Import
of Hazardo as Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Mahagement Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/Outside premises, to avoid
public nuisance.

5.

i)

n)

This 'Consent to Operate’ is for:-
The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from timb to time.
Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from .time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules,' 1 986 as
amended from time to time.

IV)

6.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control.Devices to
achieve {he norms as pre;cribed-in Environment (Protection) Act, 1986 and the achievement
of the adequacy and 8fnciency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control dbvices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satis® the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8.

a)

b)

CONDITIONS UNDER WATER (PREVENTION & CONTROL 'OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per now
meter installed.
The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

'This is computer generated document from HPOCMMS"
To verify thIs document please scan the QR Code.
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C) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises_

d)

9.

a)

b)

C)

d)

e)

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in 'Consent to Establish’ .

The unit shall discharge air emissions through a stack of minimum height as specified in
'Consent to Establish’ and shall follow standards laid down from time to time.
For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.
Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
'Consent to Establish’ .

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

f) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17:5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

g)

h)

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.
The unit shall ensure that terminal manhole(s) at the end of each collection system and a

manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

10.

11.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (if applicable).
The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines ofCPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/planiationguide.pdf) all along
the boundary of the industrial premises and checkair/water/noise pollution at source.

14.

15.

16.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.
This 'Consent to Operate’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding(if ani).
The Board reserves the right to revoke the 'Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from
time to time

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

'This is computer generated document from HPOCMMS'’
To verify this dicument please scan the QR Code.
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1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

2 The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3.

4.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (if Applicable).
Brick Kiln units shall comply with the provisions of guidelines notified by the IV[oEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (if Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of–Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (if Applicable).

6.

7.
8.

9.

10.

11.

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).
The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.
The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.
The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatnrent plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equIpment
Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

12.

C. SPECIAL CONDITIONS

'This is computer generated document from HPOCMMS"
To verify this document please scan the QR Code
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1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board
2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.
3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law
4. Pollution Control devices provided by the unit shall comply with norms as prescribed
under Environment protection rules, 1986.
5. Unit shall ensure compliance to the notified guidelines of DEST
6. Unit shall ensure compliance to notified guidelines ofCPCB by 17.10.2024 positively.
7.. The unit shall be sole responsible to obtain and renew all other mandatory permissions
required for the operation of stone crusher and its mining activities.
8. The Regional Officer shall ensure that the sampling of the crusher is conducted as per the
frequency prescribed by the State Board.
9. This consent is subject to any other orders issued by any Court of law and ratification of the
State Board.
10. The mining operation shall be performed strictly as per the approved EMP and unit shall
comply with the conditions of EC, Grant order/Deed and PMT.
10. Capacity is as per earlier issued consents Sand & Bajri @7516.60 M.T./Year.
11. Unit shall apply separately for CTE-Expansion for second EC dated 19.05.2023 of
mining lease area bearing Khasra Nos. 5452 & 5455/1 measuring 02-93-58 Fleet. (Pvt.
Land/River Bed).
12. Unit shall install server & mobile linked CCTV cameras for online monitoring mechanism
immediately.

By Order
Member Secretary

( H. P. State Pollution Control Board)

'This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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DLdLe Level Environment Impact ASsessment Authority
Himachal Pradesh

MinIstry of Environment, Forest & Climate Change, Government of India,
at Department of Environment Science & Technology,

Paryavaran Bhawan, Near US Club, Shimla-1
Ph: 0177'2656559, 2659608 Fax: 2659609 qh

Dated: /5F. No. HP SEIAA/2021/846 r 128
To

sh.Jegpil Sharma, S/o Sh. Sansar {:hand,
MIs Shree Shree Rudra Stone Crusher, Village & P.O. Cel,
Tehsil Gagret, District. Una, H.P.

Project proposal for Mining of Minerals - EnvIronmental Clearance-reg.Subject:

Dear Sir/Madam,

This has a reference to your proposal submitted online for grant of Environment Clearance on
dated 24/06/2021, accepted by the SEIAA secretariat on dated 02/07/2021. The proposal has been appraised as per
prescribed procedure in the light of provisions under the Environment Impact Assessment Notification, dated 14"
September 2006 on the basis of documents viz; Form.), Pre.feasibility Report, aA/EMP etc. bY the State Expert
Appraisal Committee constituted by the competent authority in its 80th Meeting held on 8th & 9th JuIY, 2021. The
said project involves following salient features:

Online Proposal No.

Project type
Project Location

Jamabandi
Land Status
Project Capacity
Mining Area
Leases within 500 mtrs.
From periphery of the
area applied
Letter of Intent

e+

f.
g B

h.

Working Planj.

EMP Costs
CER Costs
Institutional
Mechanisms for Env.
Protection

k.
1.

me

Validity period of EC

StatuarY Compliance

LE : 1 :1:v :?:hm : : it I CLeoI = : e N(5 ; ) ai: ds ua?; c: t = r o:F= ?! :F dL::: n:o=mHoINgE :u gLen: : i o?su:sl:;F£
applicable.

A.

1

I

2021

SIA/HP/MIN/216700/2021
HP SEIAA/2021/846
Collection of Sand, Stone & Bajri.
Khasra No. 33 (00-19-05 ha) & 32/4 {OO-38'02 ha) falling in Mauza & Mohal-
Sainsowal, Tehsil Haroli, Distt„ Una, HP
Jamal)andi for the year 2014-2015
Private land, Hill Slope (Leased land)
37,583 MT for five years.
00-57-07 Ha, Private land, hill stope.
No mining lease exists in 500 meter.

Letter of Intent issued on dated 30.09.2020
(Valid for one year i.e. up to 29.09.2021)
Strictly as per Working-cum-Environment Management Plan approved bY
Geological Wing of Industries Department, Himachal Pradesh
Capital Cost- Rs. 7.20 Lakhs, Recurring Cost- Rs. 1.5 Lakhs/PA
Capital Cost: Rs. 3.00 Lakhs.
The following will be responsible for maintenance of APCD5 and Solid Waste
Management Sites:
i) Construction phase: Developer/ Project Proponent'
ii) operational Phase: Developer/ Project Proponent'
5 years or upto the date of valid minIng plan whichever is earlier
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375



–tl> -

;FEn::{FoYIELPJo17::'rance shall become operatIonal only after receIvIng formal Forest Clearance (FC)
under the provIsIon of Forest ConservatIon Act, 19801 if appIIcable to the proJEct''
;}a;i-b-r;ponent {pp) shall obtaIn Consent to Operate after grant of EC and effectIvely Implement all the
condItIons stIpulated thereIn. The mInIng actIvIty shall not commence prIor to obtainIng Consent to
EstabIIsh / Consent to Operate from the concerned State pollutIon Control Boa[d/Commlttee'
The PP shall adhere to the provIsIon of the MInes Act 19521 MInes and MlneFal jDevelopment q
RegulatIon), Act, 2015 and rules & regulatIons made there under' PP shall adhere to varIous drculats Issued
by Directorate General MInes Safety {DGMS) and IndIan Bureau of MInes from time to time'
The ProJect Proponent shall obtaIn consents from all the concerned land ownersl before start of mInIng
operatIons, as per the provIsIons of MMDR Act, 1957 and rules made there under in respect of lands whIch
are not owned by it.
The ProJect Proponent shall follow the mItIgatIon measures provIded in MoEFCC's OffIce Memorandum No.
Z-11013/57/2014.IA.It (M), dated 29th October, 2014, tItled -Impact of mining activities on Habltatlons-
Issues related to the mInIng Projectswhereln Habitatlons and vIllages are the part of mine lease areas or
Habitations and villages are surrounded by the mIne lease areajl.
The Project Proponent shall obtaIn necessary prIor permIssIon of the competent authorIties for drawl of
requIsite quantIty of surface water and from CGWA for withdrawal of ground water for the project.
A copy of EC letter wHI be marked to concerned Panchayat / local NGO etc. If any, from whom suggestion /
representation has been receIved whIle processIng the proposal.
State Pollution Control Board/CommIttee shall be responsIble for dIsplay of this EC letter at its Regional
office, DistrIct IndustrIes Centre and Collector's office/ Tehsildar's Office for 30 days.
The Project AuthorIties should widely advertIse about the grant of this EC letter by printing the same in at
least two local newspapers, one of which shall be in vernacular language of the concerned area. The
advertisement shall be done withIn 7 days of the issue of the clearance letter mentioning that the instant
project has been accorded EC and copy of the EC letter is available with the State Pollution Control
Board/Committee and web site of the Ministry of EnvIronment/ Forest and CIImate Change
¤www.padvesh.nic.In}. A coPY of the advertisement may be forwarded to the concerned MoEFCC Regional
Office for compliance and record.
The Project Proponent shall inform the SEIAA for any change in ownership of the mining lease. In case there
is anY change in ownership or mining lease is transferred than mIning operation shall only be carried out
after transfer of EC as per ptc>visions of the para 11 of EIA Notification, 2006 as amended from time to time.

9

5

6

7

8

10

11

12

13 /

Air Quality Monitoring And Preservation

1.
The Project Proponent shall install a minImum of 3 (three) online Ambient Air Quality Monitoring Stations
with 1 (one) in upwind and 2 (two) in downwind dIrectIon based on long term climatological d;ta about
wind direction such that an angle of 120' is made between the monitoring locations to-monitor critica1
parameters, relevant for mInIng operatIons, of aIr pollutIon viz. PMlo1 PM2.51 Noh coz and sol etc. al-b-ei
the methodology mentioned in NAAQS Notiflauon No. B_29016/20/90/Pci/ii d; led i8.11.2088-iiirin-i
the aspects of transportatIon and use of heavy machInery in the Impact zone. The ambient Jr qualit; :Ali
also be monitored at promInent places IIke office building1 canteen etc. as per the site condition ;o a£;Lrt£i
the exposure characteristIcs at specIfIc places. The above data shall be di£itally displayed with'in 03-hint-i
in front of the maIn Gate of the mIne sIte. - ' ' ’
Effective safeguard measures for preventIon of dust generation and subsequent suppression (like regular
Haje! SP LInk IIng’ metalled road construction etc.) shall be carried out in areas prone to air pollution wherein
high levels of PMIO and PM2'S are evident such as haul road, loading and unloading point and transfer
poI?ts' The. F}igitive dust emissions from all souFces shan be regularly controlled by installation of required
equipment’s/ machlneries and preventive maintenance. Use of suitable water-soluble chemical dust
sypprFsstng agents maY be explored tot better effectiveness of dust control system. It shall be ensured that
air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution Control Board.

2.

Ce
WateF quaIItY monitoring and preservation
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In casef immediate mining scheme envisages intersection of ground water table, then EnvIronmental
Clearance shall become operational only after receiving formal clearance from CGWA. In case, minIng
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior
approval from CGWA and MoEFCC is in place before such mining operations. The permission for intersection
of ground water table shall essentially be based on detailed hydro-geological study of the area.
Regular monItorIng of the flow rate of the springs and perennial nallahs flowing in and around the mine
lease shall be carried out and records maintain. The natural water bodies and or streams which are flowing
in an around the village, should not be disturbed. The Water Table should be nurtured so as not to go down
below the pre-mining period. In case of any water scarcity in the area, the Project Proponent has to provide
water to the villagers for their use. A provision for regular monitoring of water table in open dug wall
located in village should be incorporated to ascertain the impact of minIng over ground water table. The
Report on changes in Ground water level and quality shall be submitted on six-monthIY basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control BoaFd & SEIAA

I

2

3 Project Proponent shaH regularly monitor and maintain tecords w.F.t- ground water level and qualltY in and
around the mine lease by establishing a network of existing wells as well as new piezo-meter instellaUans
during the minlng operatIon in consultation with Central Ground Water AuthoritY/ StatE GrcitInd WeFy
Department. The Report on changes in Ground water level and qualitY shall be submittee ?n Fix-In:nFjMY
basis to the Regional OffIce of the Ministry, CGWA and State GroundwateF Department / State Pollution
Control Board
The Project Proponent shall undertake regular monitoring of natural watertau\seI water res:ur:5/ spa.ng?
and perennial nallahs existing/ Rowing ir;and around the mine lease and maintain its recoF!' The eroi.ect
proponent sha11 undertake regular monitoring of water qualitY upstream and downstream of waterpbOII jeT
passing within and nearby/ adjacent to the mine lease and maintain its records' Sufficient number of guIlt.es
shaH be provided at appropriate places within the lease for management of water' PP shall canYout rFgylal
monitoring w.r.t. pH and included the same in monitoring plan. The param9ten to be popifored shall
include their water quality vis-i-vis suitability for usage as per CPCB criteria and flow rate' it shall be ens FIred
that no obstruction and/ or alteration be made to water bodies during mining operatlons wltnout
justification and prior approval of MoEFCC. The monitoring of watet counes/ bodies existing in lease are?
shaH be carried out four times in a year viz. pre-monsoon ¤April-MaY), monsoon tAugust), post-m.OTT?on
(November) and winter (January) and the record of monitored data may be sent regularIY to Regional Office,
MOEFC'C, SEIAA, Central Ground Water Authority and Regional Director, Central Ground Water BoaFd, State
pollution Control Board and Central Pollution Control Board. Clearly showing the trend anaIYsis on six-
monthly basis.
Quality’of polluted water generated from mining operations which include Chemical Oxygen Demand tCOD!
in mines rin_off; acid mine drainage and metal contamination in runoff shall be monitored along with Total
Suspended Solids (TDS), DIssolved Oxygen IDOL pH and T.taI Suspended Solids tTSSy The mc’nitofed data
shall be uploaded on the website of the company as well as displaYed at the proJect site in public domain,
on a display boardf at a suitable location near the main gate of the Company. The circular No. J-
20012/1/2006_IA.II (M) dated 27.05.2009 issued by Ministry of Environment, Forest and Climate Change
may also be referred in this regard.
project Proponent shall plan/ develop and implement rainwater harvesting measures on long term basis to

iT : ::edn£ £=T:p = :i= n :F 7 Per; E ? t i=n \hr: oaI:: o: :v/\/Cal : : T :::i;r2 Jl ::£E ntLmJ eELobI= it !! ale :eBg?: :if iii :
MoEFCC & SEIAA annually.
lndustrial waste water (workshop and waste water from the mine) should be properIY collected and treatec!
so as to conform to the notified standards prescribed from tIme to time. The standards shall be prescribed
through Consent to Operate (cro) issued by concerned State Pollution Control Board (SPCB). The workshop
effluent shall be treated after Its Initial passage through Oil and grease trap.
The water balance/water auditing shall be carrIed out and measure for reducing the consumption of wate[
shaH be taken up and reported to the Regional OffIce of the MoEF&CC, SEIAA and State Pollution Control
Board/Committee.

4

5

7

8

D. NoIse and vibratIon monitoring and preventIon

1. The peak particle velocity at 500m distance or within the nearest habitaUonI whichever is closer shall be
monitored periodically as per applicable DGMS guidelines.

2 The Illumination and sound at night at project sites disturb the villages in respect of both human aRd .animal
population. Consequent sleeping disorders and stress may affect the health in the villages located close to
mining operations. Habitations have a right for darkness and minimal noise levels at night' PPs must ensufe
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mining, overburden & dump management, O.B & dump miningl mineFal transportatipp .mode'..ulymat S
depth of mining etc.) shan not be carried out without prior approval of the SEIAA, whIch entail a9v SPF
environmental impacts, even if it is a part of approved mining plan modified after grant of EC or granted bY
State Govt. in the form to Short Term Permit (STP), Query license or anY other name'
The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance appFOVed from
indian Bureau of Mines/Department of Mining & Geology/Department of IndustFies as requiFed undeF the
Provision of the MMDR Act, 1957 and Rules/ Guidelines made there under. A coPY of approved final mine
closure plan shall be submitted within 2 months of the approval of the same from the competent authorltY
to the concerned Regional Office of the Ministry of Environment, Forest and Climate Change & SEIAA for
record and verification.
The land-use of the mine lease area at various stages of mining scheme as well as at the end'of-life shall be
governed as per the approved Mining Plan. The excavation vis-i.vis backfilling in the mine lease area and
corresponding afforestation to be raised in the reclaimed area shall be governed as per approved mining
plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation becomes
self-sustaining. The compliance status shall be submitted half.yearly to the concerned Regional OfFice,
MoEFCC & SEIAA.

2.

3.

F+ Land reclamation

1. The Overburden (O.B.) generated during the mining operations shall be stacked at earmarked OB dump
site(s) only and it should not be kept active for a long period of time. The physical parameters of the OB
dumps like height, width and angle of slope shall be governed as per the approved Mining Plan as per the
guidelines/circulars issued by D.G.M.S w.r.t. safety in mining operations shall be strictly adhered to maintain
the stability of top soil/OB dumps. The topsoil shall be used for land reclamation and plantation.
The reject/waste generated during the mining operations shall be stacked at earmarked waste dump site(s)
only. The physical parameters of the waste dumps like height, width and angle of slope shall be governed as
per the approved Mining Plan as per the guidelines/circulars issued by DGMS w.r.t. safety in mining
operations shall be strictly adhered to maintain the stability of waste dumps.
The reclamation of waste dump sites shall be done in scientific manner as per the Approved Mining Plan
cum Progressive Mine Closure Plan.
The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the slope
stability, prevent erosion and surface run off. The selection of local species regulates local climatic
parameters and help in adaptation of plant species to the microcHmate. The gullies formed on slopes should
be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be
consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. In
crItical areas, use of geo textIles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for
stabilization of the dump.
The Project Proponent shall carry out slope stability study in case the dump height is more than 30 meters.
The slope stability report shall be subrnitted to concerned regional office of MoEF&CC & SEIAA.
Catch drains, settling tanks and siltatton ponds of appropriate size shall be constructed around the mine
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments
dIrectly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for watering
the mine area, roads, green belt development, plantation etc. The drains/ sedimentation 5umps etc. shall be
de-silted regularly, particularly after monsoon season, and maintained properly.
Check dams of appropriate size, gradient and length shall be constructed around mine Pit and OB dumps to
prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be kept
for designing of sump structures over and above peak rainfall (based on 50 years data) and maximum

4.

5.

6.

7.
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diseha.qe in the mine and its adioining area which shaH also help in providing adequate retention time
period therebY allowing proper settling of sediments/ silt material. The sedimentation pits/ sumps shaH be
constructed at the corners of the garland drains.
The toP soil, if anY, shall temporariIY be stored at earmarked site(s) within the mine lease only and should
not be kept unutilized for long. The physical parameters of the top soil dumps like height, width and angle of
slope shall be governed as per the approved Mining Plan and as per the guidelines framed by DGMS w.r.t
safetY in mining operations shaH be strictly adhered to maIntain the stability of dumps. The topsoil shall be
used for land reclamation and plantation purpose.
The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and
anY other area whIch may have been disturbed due to theIr mining activities and restore the land to a

condition which is fit for growth of fodder, flora, fauna etc.

8.

9.

G. Transportation

1.

2.

H. Green Belt

1.

3.

4.

5

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. In
such cases, PP shall construct a bypass road for the purpose of transportation of the minerals leaving an
adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with chances of
accidents could be mitigated. All costs resulting from widening and strengthening of existing public road
network shall be borne by the PP in consultation with nodal State Govt. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowed in consultation with
nodal State Govt. Department only after required strengthening such that the carrying capacitY of roads is
increased to handle the traffic load. The pollution due to transportation load on the environment will be
effectiveIY controlled and water sprinkling will also- be done regularly. Vehicular emissions shall be kept
under control and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate f01
all the vehicles from authorized pollution testing centers.
The Main haulage road within the mine lease should be provided with a permanent water sprinkling
arrangement for dust suppression. Other roads within the mine lease should be wetted regularIY with
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. The
air pollution control equIpments like bag filters, vacuum suction hoods, dry fogging system etc. shall be
installed at Crushers, belt.conveyors and other areas prone to air pollution. The belt conveyor should be
fully covered to avoid generation of dust while transportation. PP shall take necessary measures to avoid
generation of fugitive dust emissions.

The Project Proponent shall develop greenbelt in 7.5 m wide safety zone all along the mine lease boundary
as per the guidelines of CPCB in order to arrest pollution emanating from mining operations within the
lease. The whole Green belt shall be developed within first 5 years starting from windward side of the active
mining area. The development of greenbelt shall be governed as per the EC granted by the SEIAA
irrespective of the stipulation made in approved mine plan.
The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining
lease, around water body, along the roadsides, in community areas etc. by planting the native species in
consultation with the State Forest Department/ Agriculture Department/ Rural development department/
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use to
the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees should
be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and care
of trees
The Project Proponent shall make necessary alternative arrangements for livestock feed by developing
grazing land with a view to compensate those areas which are coming within the mine lease. The
development of such grazIng land shall be done in consultation with the State Government. In this regard,
Project Proponent should essentially Implement the directions of the Hon'ble Supreme Court with regard to
acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-day shelter from
the scorching sun, should be scrupulously guarded/ protected against felling and plantation of such trees
should be promoted.
The Project Proponent shall undertake all precautionary measures for conservation and protection of
endangered flora and fauna and Schedule-1 species during mining operatIon. A Wildlife Conservation Plan
shall be prepared for the same clearly delineating action to be taken for conservation of flora and fauna.
The Plan shall be approved by Chief WIld Life Warden of the State Govt.
And implemented in consultation with the State Forest and Wildlife Department. A coPY of Wildlife
Conservation Plan and its implementation status (annual) shall be submitted to the Regional Office of the
Ministry & SE IAA
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1. pubIIc hearing and human health issues

The Project Proponent shall appoint an
medical examination of the workers
records shall be maintained properIY. PP shall also
workers which are having ailments like BPI
undertaken once in six months and necessary
the same may be sent to MoEFCC Regional Office, SEIAA and
The Project Proponent must demonstrate commitment to
activities and carry out Health Risk Assessment (HRA) fot
potential risks to health and determine appropriate control measures to
workers and nearby community. The proponent shall maintain accurate
The HRA for neighbourhood has to focus on Public Health Problems
Anaemia, DIarrhoea in children under fIve, respiratory infections due to bio mass
shall also create awareness and educate the nearby community and workers
Hygiene, Hand washing, not to defecate in open, Women Health and Hygiene (Providing
hazard of tobacco and alcohol use. The Proponent shall carryout base line HRA for
workers and thereafter every five years.
The Proponent shall carry out Occupational health surveillance which be a pan of HRA and include
Biological Monitoring where practical and feasible, and the tests and investigations relevant to the exposure
{e.g. for Dust a X-Ray chest; For Noise Audiometric; for Lead Exposure Blood Lead, FoP Welders Full
Ophthalmologic Assessment; for Manganese Miners a complete Neurological Assessment bY a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium- Fortnightly skin inspection
of hands and forearms by a responsible person. Except routine tests all tests would be carried out in a Lab
accredited by NABH. Records of Health Surveillance must be kept for 30 years, including the results of and
the records of Physical examination and tests. The record of exposure due to materials like Asbestos, Hard
Rock Mining, Silica, Gold, Kaolin, Aluminium, Iron, Manganese, Chromium, Lead, Uranium need to be
handed over to the Mining Department of the State in case the life of the mine is less than 30 years. It
would be obligatory for the State Mines Departments to make arrangements for the safe and secure
storage of the records including X-Ray. Only conventional X-Ray will be accepted for record purposes and
not the digital one). X-Ray must meet ILO criteria (17 x 14 inches and of good quality).
The Proponent shall maintained a record of performance indicators for workers which includes (a) there
should not be a significant decline in their Body Mass Index and it should stay between 18.5 -24.9, (b) the
Final Chest X-Ray compared with the base line X.Ray should not show any capacities ,(c) At the end of their
leaving job there should be no DiminutIon in theIr Lung Functions Forced Expiratory Volume in one second
(FEVl},Forced Vital Capacity {FVC), and the ratio) unless they are smokers which has to be adjusted, and the
effect of age, (d) their hearing should not be affected. As a proof an Audi%ram (first and last need to be
presented), (e) they should not have developed any Persistent Back Pain, Neck Pain, and the movement of
their Hip, Knee and other joints should have normal range of movement, (f) they should not have suffered
loss of any body part. The record of the same should be submitted to the Regional Office, MoEFCC & SEIAA
annually along with details of the relief and compensation paid to workers having above indications.
The Project Proponent shall ensure that Personnel working in dusty areas should wear protective
respiratory devices and they should also be provided with adequate training and information on safety and
health aspects.
Project Proponent shalt make provision for the housing for workers/labours or shall construct labour camps
withIn/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cookin&
mobile toilets, mobile STP, safe drinking water, medical health care, crdche for kids etc. The housing may be
provided in the form of temporary structures which can be removed after the completion of the project
related infrastructure. The domestic waste water should be treated with STP in order to avoid
contamInatIon of underground water.
The activities proposed in Action plan prepared for addressing the issues raised during the Public Hearing
shall be completed as per the budgetary provisions mentioned in the Action Plan and within the stipulated
time frame. The Status Report on implementation of Action Plan shall be submitted to the concerned
RegIonal Office of the MinIstry, SEIAA along wIth DIstrict Administration.

1.

2.

3.

4.

S.

6.

7.

Corporate EnvIronment ResponsIbIlity {CER)

1. The activities and budget earmarked for Corporate Environmental Responsibility (CER) as per MinistrY's O.M
No 22-65/2017-IA. II (M) dated 01.05.2018 or as proposed by EAC should be kept in a separate bank
account. The activities proposed for CER shall be implemented in a time bound manner and annual report of
implementation of the same along with documentary proof viz. photographs, purchase document$ 1atitude

-–7/{

Regular as well as PeriodIcalltional Health Specialis1
the DCMS guidelines. Themining activities, as perred in th

carrvout occupational health check-ups in respect of
smoking, etc. The check-ups shall beletes

ledia}/ preventive measures be taken. A status report on
half.yearly basisDGMS

towards 'Zero Harm' from their mining
ltificat ion workplace hazards and assess their

protect the health and wellbeing of
Id systematic records of the HRA.
like Malaria, Tuberculosis, HIV,

cooking. The proponent
for Sanitation, Personal

Sanitary Napkins)
all the category of
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K. MIscellaneous

The Project AuthoritIes should Inform to the RegIonal OfFIce & SEIAA regardIng date of fInancIal closures
and final approval of the project bY the concerned authorItIes and the date of start of land devetopmei
war

3. The Project Proponent shall submIt sIx monthly compIIance reports on the status of the ImplementatIon of
the stipulated envIronmental safeguards to the MOEFCC & Its concerned RegIonal Office, SEIAA, Central
Pol\utlon Control Board and State PollutIon Control Board.
A separate 'Environmental Management Cell' wIth suitable quaIIfIed manpower should be set.up under the
control of a SenIor ExecutIve. The SenIor ExecutIve shall dIrectly report to Head of the OrganIzatIon.
Adequate number of qualifIed EnvIronmental ScIentIsts and MInIng EngIneers shall be appoInted and submIt
a report to RO, MaEFCC & SEIAA
The concerned RegIonal Office of the MoEFCC shall randomly monItor compIIance of the stIpulated
conditions. The project authorities should extend full cooperation to the MoEFCC offIcer(s) & competent
Authority by furnIshing the requIsIte data / InformatIon / monItoring reports.

4.

L. Additional Conditions

The project proponent shall submit compliance of the followIng CER condItIon withIn 3 months from the
issuance of EC letter, faIIIng which EC will be wIthdrawn:

1. The project proponent shall provide two plastic shredder$ two plastIc waste ballng machines & two
compactors to the concerned ULBs/ PRls through Department of EnvIronment,

2. The project proponent shall also provIde 4 solar IIghts under CER.
ScIence & Te;qnology, GoPP

Member Secret a
Ist. No. As Above.

Copy to following for further necessary action:
1. The Secretary (Environment), MInIstry of EnvIronment, Forests & CIImate Change (MoEF&CC), Gal, IndIra

Paryavaran Bhawan, Jcr Bagh Road, New DelhI - 110003
2. The Chairman, Central PollutIon Control Board, HIm Parlvesh Bhawan, CBD-cum-office Complex, East Arjun

NaBar, New DelhI-110032.
3. The Chairman, Himachal Pradesh State PollutIon Control Board, Shlmla-171009.
4. The Director (Environment, ScIence & Technology) to the GoHP, Shlmla-171001.
5. The Adviser (IA), MoEF&CC, Gol, IndIra Paryavaran Bhawan, Jar Bagh Road, New Delhi - 110003.
6. The APCCF (c)/ Ministry of Env., Forest and Climate Change, Regional Office {NCZ), 25, Subhash Road, Dehradun

- 248001
The Monitoring Cell, MoEF&CC,Col, IndIra Paryavaran Bhawan, Jor Bagh Road, New Delhi ' 110003
Record File.

State Level EnvIronment Impact Assessment Authority
;I Himachal Pradesh

2021r

7
8

Dated:

Member Secretary
State Level Environment Impact Assessment AuthorIty

Himachal Pradesh

sIA/HP/MIN/216700/202r 7/7
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Email Deputy Comrnissioner Una

Joint Inspection Report in compliance of order dated 03.07.2024 passed by Hon'ble NGT
in OA No.666 of 2024 titled as Om Parkash & ors versus State of H.P. & Ors.

From : Deputy Commissioner Una <dc-una-hp@nic.in> Mon, Sep 09, 2024 06:33 PM

Subject : Joint Inspection Report in compliance of order dated
03.07.2024 passed by Hon'ble NGT in OA No.666 of 2024
titled as Om Parkash & ors versus State of H.R & Ors.

# 1 attachment

To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>
Cc : kaushalsanya999 <kaushalsanya999@gmail.com>, mshppcb

<mshppcb@gmail.com>, Narender Sharma
<narendersharma.cpcb@gov.in>, pcbrouna2
<pcbrouna2@gmail.com>

Respected Sir,

Enclosed herewith please find Joint Inspection Report in compliance of order dated 03.07.2024
passed by Hon'ble NGT in OA No.666 of 2024 titled as Om Parkash & ors versus State of H.P. &
Ors. for favour of kind perusal.

Thanks & regards

Deputy Commissioner, Una
District Una, HP

,w Joint Inspection Report.pdf
22 MB
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